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The Lok Sabha met at Eleven of the Clock

[HON. SPEAKER in the Chair]
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HON. SPEAKER: Q. 421 — Kunwar Haribansh Singh.
... (Interruptions)

A Jemet @ A1 a9 far € 6 12 a1 ale &1 Aihr <

.. (e
N AfcADIGA @SN (TA) @ AT ADE O, bl B9 [SHHIET B (Y R A
...(@gam™) The Minister of Parliamentary Affairs made reckless charges in our
absence. That is not good... (Interruptions)
AT A @ AT A U & A9y dd I3rgV| ofF Bl &1 $© T8 AT 8 Al MY IR
DI AT AT BRI

.. ()
HON. SPEAKER: Today is the last day of this Session.

11.03 hours

(At this stage, Shri Ravneet Singh and some other hon. Members
came and stood on the floor near the Table.)

... (Interruptions)
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11.04 hours
ORAL ANSWER TO QUESTION
HON. SPEAKER: Q. 421 — Kunwar Haribansh Singh.

(Q. 421)
Pax gRaw R A e ofl, R AR | fefrea $fean o1 gear o7 qn &a g4

W Y I & AT -5 & O A ggrEE A1 B Al H YRR & Raedh Ud
ST Bl 2. (@EgH) 9 geR Sl @ Radh JMSial & S &1 Aq A Wl S A
fopar o S YR A Sft YR & RIeT®s 6 ST H TR-I% & w0 § SW 2l § ST ;A B
AR ¥ pIfe-Pife g=yarg it Har g ... (raem)

fefiTea SfeuT & T BT ATPR B & T 9o S=H-9 A5 D T899 A hrel
Y AN B dfbT glg q et @ foay @y fa 9@ iR g d6 @i S w®
gl...(au™) 3T TE BT g9 YR W SR A 9@ fHd deR 3 diaEmes! dxe Wal g9
RBIN GOl DI F9d 7 o Feb | § AT HAT S ST a1 g 16 59 foy IR
= FIT HEH IO &2 ... (FauH)
#t AAN PR TER: A ST SN, $9 QU W1 GRBI B, ST 7 §bl § FUAT AT
Grell, @ dfF glad ferh, W afda o glad fef L (eeam) 9@ e
TRBR TS 2 I H NN BT Tgell IR o & fb S9-99 AT & Sfaiid Wid Eiel S Febdl
2 3R B9 25 HIS A 3AfYH AR 7 T @il 2., (@ragm)  Bie =0 e, 25 g $9¢ &
x0T el ... (@rae™) s96T a9 iR =W, 39 9 9 $ed Sov Y 2| SR Frerd @
Hiept gl e | Red db 8 g9l HRarg sl . (@agr)
Pav Rde Rig: 7T sremer o, w1 & # Wifew ¥ WRa AR & a7 AAGT B Bglor
TR 3MH [HISCH & galcl W 9 I8 Bl Wax FHIIA g8 ¢ fh g-dfcie o Udgw g
& HEwH A el feme gfbn anfe Yar B 4R WReR B Afad [ s sfasies
®S AH SSAT H ST A qAT Wl & oA H $O dhAd! G091 gl (Fae™) 39
Tepileh! WAl Pl G A A1 Y8 YA d & oy g-dicie a1 oy o 9% 3R
WA g @iem S %8 &l (@aar) § ag $4 S 9 S 9t g fp g9H aweR A
RN FRRE 9F [Jefaa B 87, (@ragr)
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M WA PAR WEAR:  HFAG JeAET Y, I8 QI SfHT DI BM 8, DA 3@H BIC R0
feil srar 6 #9 @er fb garEEl St @ AT & d8d 25 O 9% @ ®Ul Ay
ST, (@1aem) i Y SeiehT o1 & ¥ A7 RIprad o W& B, SWHT YW 4T @M S W& ¥
3R W& FRrepRor At b o | . . (@rgeET)

AT & ¢ T AT 3T W PG DA ol BT dTadl
... (cgaym™)
HON. SPEAKER: The House stands adjourned to meet again at 12 noon.

11.05 hours
The Lok Sabha then adjourned till Twelve of the Clock.
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12.01 hours

The Lok Sabha re-assembled at One Minute past
Twelve of the Clock.

(Hon. Speaker in the Chair)

HON. SPEAKER: Hon. Members, I have received notices of Adjournment Motion
from Sarvashri Mallikarjun Kharge, Jyotiraditya M Scindia, K.C. Venugopal,
Kodikunnil Suresh, Prof. Saugata Roy, Sarvashri Shailesh Kumar alias Bulo
Mandal, N.K. Premachandran, Md. Badaruddoza Khan, Tariq Anwar, P.K. Biju
and Dharmendra Yadav on different issues.

The matters though important do not warrant interruption of business of the
day. The matters can be raised through other opportunities.

I have, therefore, disallowed all the notices of Adjournment Motion.

... (Interruptions)



16.12.2016 12

12.02 hours
PAPERS LAID ON THE TABLE
HON. SPEAKER: Now, Papers to be laid on the Table.
JUHIHKT A, @ 3R Ad-a faavor #3 (sit I e aam) @ 9 srene S,
# Bt rfdf e, 2013 @ ORI 394 B IULRT (1) & faia FrafalRad = & ve-ud ufa

(fR=sl oI SiUST WHRUT) [HI Ueed WR &l ;-
(1) fegwm T9wfa da fm fafies, 8 foeell & 99 20152016 &
HTIBROT Bl ARBR GIRT AHIE |
(20 fegwm Twfy 9@ fom fafice, 8 faeell @1 a9 2015-2016 &1 a1
ARIIeH, TETifad oy dm 9 W FdFd-Aeaigs o fewfin|
[Placed in Library, See No. LT 5965/16/16]
THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI JAGAT
PRAKASH NADDA): Madam, I beg to lay on the Table:-
(1) A copy of the Annual Report (Hindi and English versions) of the

Jawaharlal Institute of Postgraduate Medical Education and Research,
Puducherry, for the year 2015-2016, alongwith Audited Accounts.

(2) A copy of the Review (Hindi and English versions) by the Government
of the working of the Jawaharlal Institute of Postgraduate Medical
Education and Research, Puducherry, for the year 2015-2016.

[Placed in Library, See No. LT 5966/16/16]

(3) A copy of the Statement (Hindi and English versions) explaining reasons

for not laying the Annual Reports and Audited Accounts of the 24 institutions,

mentioned therein, within the stipulated period of nine months after the close of
the accounting year 2015-2016.

[Placed in Library, See No. LT 5966A/16/16]
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TG BRI A (37 SO 3TR™) @ A ege Sfl, § FrefeiRad o 991 ued WR @l

&
()

o |

ST PRIIRICT ATHIST STaude HeveH Iifw sfeur fafies, s facel & a¥
2015-2016 & dTfN® Ufaded @l U ufd (R q2m el §ahxvl)  qen e

ST PRITIRICT ATHIST STaude HeveH 3w sfeur fafies, s facel & a9
2015-2016 & HIIDHRO & ARBHR gRT FHIET B U afa (= o 3HErh dwamvv) |

[Placed in Library, See No. LT 5967/16/16]

THE MINISTER OF STATE IN THE MINISTRY OF HEAVY INDUSTRIES
AND PUBLIC ENTERPRISES (SHRI BABUL SUPRIYO): Madam, on behalf of
Shri Rao Inderjit Singh, I beg to lay on the Table:-

(1) A copy each of the following papers (Hindi and English versions) under

sub-section (1) of Section 394 of the Companies Act, 2013:-

(2)

(1)

(i)

(i)

(i)

Review by the Government of the working of the Hindustan
Prefab Limited, New Delhi, for the year 2015-2016.
Annual Report of the Hindustan Prefab Limited, New Delhi, for
the year 2015-2016, alongwith Audited Accounts and comments
of the Comptroller and Auditor General thereon.

[Placed in Library, See No. LT 5968/16/16]
A copy of the Annual Report (Hindi and English versions) of
the Central Government FEmployees Welfare Housing
Organisation, New Delhi, for the year 2015-2016, alongwith
Audited Accounts.
A copy of the Review (Hindi and English versions) by the
Government of the working of the Central Government
Employees Welfare Housing Organisation, New Delhi, for the
year 2015-2016.

[Placed in Library, See No. LT 5969/16/16]
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3) (1) A copy of the Annual Report (Hindi and English versions) of the
Building Materials and Technology Promotion Council, New

Delhi, for the year 2015-2016, alongwith Audited Accounts.
(i) A copy of the Review (Hindi and English versions) by the
Government of the working of the Building Materials and
Technology Promotion Council, New Delhi, for the year 2015-

2016.

[Placed in Library, See No. LT 5970/16/16]

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): Madam, I beg to lay on
the Table:-
(1) A copy of the Industrial Employment (Standing Orders) Central
(Amendment) Rules, 2016 (Hindi and English versions) published in Notification
No. G.S.R.976(E) in Gazette of India dated 7™ October, 2016 under sub-section
(3) of Section 15 of the Industrial Employment (Standing Orders) Act, 1946.
[Placed in Library, See No. LT 5971/16/16]

(2) A copy of the Notification No. S.0.1632(E) (Hindi and English versions)
published in Gazette of India dated 4™ May, 2016 appointing the officers,
mentioned therein, to exercise the functions of appellate authority under the
Industrial Employment (Standing Orders) Act, 1946 in respect of the industrial
establishments under the control of Central Government or a Railways
administration or a major port, mine or oil-field situated anywhere in India issued
under Section 2 of the said Act together with a corrigendum thereto (in Hindi

version only) published in Notification No. S.0.2676(E) dated 10™ August, 2016.

[Placed in Library, See No. LT 5972/16/16]
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(3) A copy of the Payment of Bonus (Amendment) Rules, 2016 (Hindi and
English versions) published in Notification No. G.S.R.1115 (E) in Gazette of India
dated 6™ December, 2016, under sub-section (3) of Section 38 of the Payment of
Bonus Act, 1965.

[Placed in Library, See No. LT 5973/16/16]
THE MINISTER OF STATE OF THE MINISTRY OF AYURVEDA, YOGA
AND NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY (AYUSH)
(SHRI SHRIPAD YESSO NAIK): Madam, I beg to lay on the Table:-

(1) () A copy of the Annual Report (Hindi and English versions) of the
Central Council for Research in Unani Medicine, New Delhi, for the
year 2015-2016, alongwith Audited Accounts.

(i1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Central Council for Research in
Unani Medicine, New Delhi, for the year 2015-2016.

[Placed in Library, See No. LT 5974/16/16]

(2) () A copy of the Annual Report (Hindi and English versions) of the
Central Council for Research in Homoeopathy, New Delhi, for the
year 2015-2016, alongwith Audited Accounts.

(i) A copy of the Review (Hindi and English versions) by the
Government of the working of the Central Council for Research in
Homoeopathy, New Delhi, for the year 2015-2016.

[Placed in Library, See No. LT 5975/16/16]

(3) (1) A copy of the Annual Report (Hindi and English versions) of the
Central Council for Research in Ayurvedic Sciences, New Delhi, for
the year 2015-2016.

(i) A copy of the Annual Accounts (Hindi and English versions) of the
Central Council for Research in Ayurvedic Sciences, New Delhi, for

the year 2015-2016, together with Audit Report thereon.
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(111)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Central Council for Research in

Ayurvedic Sciences, New Delhi, for the year 2015-2016.
[Placed in Library, See No. LT 5976/16/16]
(4) A copy of the Statement (Hindi and English versions) explaining reasons
for not laying the Annual Reports and Audited Accounts of the following
institutions within the stipulated period of nine months after the close of the

accounting year 2015-2016:-

(1) Central Council for Research in Yoga and Naturopathy, New
Delhi.

(11) National Institute of Ayurveda, Jaipur.

(ii1) National Academy of Ayurveda, New Delhi.

(1v) National Institute of Siddha, Chennai.

(V) Morarji Desai National Institute of Yoga, New Delhi.

(vi) National Institute of Naturopathy, Pune.

(vii) National Institute of Homoeopathy, Kolkata.

(viii) Central Council of Homoeopathy, New Delhi.

(1x) Central Council of Indian Medicine, New Delhi.

(x) Indian Medicines Pharmaceuticals Corporation Limited,
Almora.

(x1) Central Council for Research in Siddha, Chennai.

(xi1) National Institute of Unani Medicine, Bengaluru.

[Placed in Library, See No. LT 5977/16/16]
THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): Madam, I beg_to lay
on the Table:-
(1) A copy each of the following papers (Hindi and English versions) under
sub-section (1) of Section 394 of the Companies Act, 2013:-
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(a) (i)  Statement regarding Review by the Government of the working
of the Balmer Lawrie Investments Limited, Kolkata, for the year
2015-2016.
(1) Annual Report of the Balmer Lawrie Investments Limited,
Kolkata, for the year 2015-2016, alongwith Audited Accounts
and comments of the Comptroller and Auditor General thereon.
[Placed in Library, See No. LT 5978/16/16]
(b) (i)  Statement regarding Review by the Government of the working
of the Balmer Lawrie and Company Limited, Kolkata, for the
year 2015-2016.
(11) Annual Report of the Balmer Lawrie and Company Limited,
Kolkata, for the year 2015-2016, alongwith Audited Accounts
and comments of the Comptroller and Auditor General thereon.
[Placed in Library, See No. LT 5979/16/16]
(2) A copy of the Memorandum of Understanding (Hindi and English versions)
between the GAIL (India) Limited and the GAIL Gas Limited for the year 2015-
2016.
[Placed in Library, See No. LT 5980/16/16]
(3) A copy of the Petroleum and Natural Gas Regulatory Board (Technical
Standards and Specifications including Safety Standards for city or Local Natural
Gas Distribution Networks) Amendment Regulations, 2016 (Hindi and English
versions) published in Notification No. F. No. M(1)T4S/CGD/1/2010 in Gazette
of India dated 24™ November, 2016 under Section 62 of the Petroleum and Natural
Gas Regulatory Board Act, 2006.
[Placed in Library, See No. LT 5981/16/16]
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S b a7 Qe #79em & T w3, qgW A6t dEed § e WA, GiHG, dle
Rrerra ok e Ao H oW WA, URAIY] ol [QUNT § Irew WAL e ofaRer fawm #
I HAl (S, s {E) ¢

fafae afdds snfead sW=ye, - faeell & a9 2015-2016 & @Tfdie ufddes
B UH Ui (BT qA IS AWH0N) qAT @RI ol |

fafae Afdas onfhedt SRI=ge, - facell & ay 2015-2016 & PHRIBGROT BI
IHR GRT FHET & aX # fyavor (RS qen ofsh dxamvo) |
[Placed in Library, See No. LT 5982/16/16]

ATEl SRIRC A6 FhoraR BT, PIiadar & 99 2015-2016 & dTNSH
gfaded &1 U ufa (R dorm 3ol Wepvun) dor oo ok |

ATEl RIS 3B FfherR BT, Hietdrdl & ay 2015-2016 & HRIBRUI
P IRBR gRT FHIem Bt v ufa (R qen ofish Ao |
[Placed in Library, See No. LT 5983/16/16]

U AATH, 2013 B ORT 394 B IUIRT (1) & T F=faRaaq o= ot
Teh-Ueh Hfer (fewel e Siurofl wweho) |

e WR g9 fafiice, dag & 99 2015-2016 & BHRIGIU HI WWHR R
e b IR A fqavu|

SfeTH R i fafics, gag & 99 2015-2016 &1 dMf¥e wfrded, d@mgfaa
O qUT I W FRFAG-AEeraTRied S fewfori|
[Placed in Library, See No. LT 5984/16/16]

RfHeRR TR HUNeE oM gfean fafics, 4a8 & a¥ 2015-2016 & HREGROT
Pl TRBR gRT qHIT b IR § faaxo|

IR UTeR HIUNTA A6 §fear fofiics, dag & ay¥ 2015-2016 &1 Al¥H
gfided, oEMRIfE oRkd q 39 W MFs-Ageramyieas & feufori|
[Placed in Library, See No. LT 5985/16/16]

AR T faga fm fafics, 918 @ a9 20152016 & HRAGHROT &Y
IRBR gRT FHI&T b IR § favor|

AR v g fm fafiics, 918 @ ad 2015-2016 &1 a1 gfede,
TEATIRIETT ol e S9 R fRiFp-AgraarRierd & fewmfory|
[Placed in Library, See No. LT 5986/16/16]




16.12.2016

19

UM SRIYE 3% ASH UYHhe Us R¥d, YaiwRk & a9 2015-2016 &
e ufades @f e ufa (R Jen 3ot dxanson) qen orauNifard o |

UM SRIYE 3% ASd Udhed Us R, Yaiverk & 99 2015-2016 &
HTRIGRUT DI WRGR gRT AHIET & s ufar (fR=d qen st dxamon) |
[Placed in Library, See No. LT 5987/16/16]

TG A o1 Red, MR & a9 2015-2016 & af¥e gfided &1 Tb
gfa (F=a a2 SISl A¥hR0T) qAT @ IRIerd o |

TGS AT ol REd, MR & 99 2015-2016 & DRIDRU DI WRDR
R el & U ufd (= a2 sish dxeho) |
[Placed in Library, See No. LT 5988/16/16]

Telfh TSl Qo[ AINRIET, §da8 & a9 2015-2016 P Al Hfdded &
U gfa (Rt e o ERapsuT) qei oraraNiferd o |

QeI TSl Qb HIRIC], a5 & 99 2015-2016 B BRIBRU Bl WRDR
ERT el & U ufd (= a2 sish dxeho) |
[Placed in Library, See No. LT 5989/16/16]

S 6 HAfCHhd AIEAS, o= & 99 2015-2016 & dATNDH Hfadad Bl
Tep g (fe=el e Sioh HRehRon) q i o |

ST 3% HATCHS WSS, T8 @ d¥ 2015-2016 B BIYDRU Bl DR
ERT |HieT &1 ua wfa (R Jor efirsl damvv) |
[Placed in Library, See No. LT 5990/16/16]

SIIE A i, Yaivar & a9 2015-2016 & d1f¥d @3l & U Ufd
(fR=t e SN vanvon) dqe IR orETaRifara uirde |
[Placed in Library, See No. LT 5991/16/16]

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): Madam, I beg to lay on

the Table:-
CYRENC)

(i)

A copy of the Annual Report (Hindi and English versions) of the
Tobacco Board, Guntur, for the year 2015-2016, alongwith Audited
Accounts.

A copy of the Review (Hindi and English versions) by the
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(2)

€)

(4)

()

(i)

(i)

(i)
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Government of the working of the Tobacco Board, Guntur, for the
year 2015-2016.

[Placed in Library, See No. LT 5992/16/16]
A copy of the Annual Report (Hindi and English versions) of the
Cashew Export Promotion Council of India, Kollam, for the year
2015-2016, alongwith Audited Accounts.
A copy of the Review (Hindi and English versions) by the
Government of the working of the Cashew Export Promotion
Council of India, Kollam, for the year 2015-2016.

[Placed in Library, See No. LT 5993/16/16]
A copy of the Annual Report (Hindi and English versions) of the
Indian Institute of Foreign Trade, New Delhi, for the year 2015-
2016, alongwith Audited Accounts.
A copy of the Review (Hindi and English versions) by the
Government of the working of the Indian Institute of Foreign Trade,
New Delhi, for the year 2015-2016.

[Placed in Library, See No. LT 5994/16/16]
A copy of the Annual Report (Hindi and English versions) of the
India Trade Promotion Organisation, New Delhi, for the year 2015-
2016, alongwith Audited Accounts.
A copy of the Review (Hindi and English versions) by the
Government of the working of the India Trade Promotion
Organisation, New Delhi, for the year 2015-2016.

[Placed in Library, See No. LT 5995/16/16]
A copy of the Annual Report (Hindi and English versions) of the
Spices Board India, Cochin, for the year 2015-2016.



16.12.2016

(6)

(i)
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A copy of the Annual Accounts (Hindi and English versions) of the
Spices Board India, Cochin, for the year 2015-2016, together with
Audit Report thereon.
A copy of the Review (Hindi and English versions) by the
Government of the working of the Spices Board India, Cochin, for
the year 2015-2016.

[Placed in Library, See No. LT 5996/16/16]

A copy each of the following papers (Hindi and English versions) under

sub-section (1) of Section 394 of the Companies Act, 2013:-

(a)

(b)

(©)

(i)

(i)

(i)

(i)

(i)

(i)

Review by the Government of the working of the PEC Limited,
New Delhi, for the year 2015-2016.

Annual Report of the PEC Limited, New Delhi, for the year
2015-2016, alongwith Audited Accounts and comments of the
Comptroller and Auditor General thereon.

[Placed in Library, See No. LT 5997/16/16]

Review by the Government of the working of the STCL Limited,
Bengaluru, for the year 2015-2016.

Annual Report of the STCL Limited, Bengaluru, for the year
2015-2016, alongwith Audited Accounts and comments of the
Comptroller and Auditor General thereon.

[Placed in Library, See No. LT 5998/16/16]

Review by the Government of the working of the ECGC Limited
(Export Credit Guarantee Corporation of India Limited),
Mumbeai, for the year 2015-2016.

Annual Report of the ECGC Limited (Export Credit Guarantee
Corporation of India Limited), Mumbai, for the year 2015-2016,



16.12.2016

(d)

(7)

(8)

)

(ii)

(i)

(i)

(i)

(ii)

(i)

(i)
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alongwith Audited Accounts and comments of the Comptroller
and Auditor General thereon.
[Placed in Library, See No. LT 5999/16/16]
Review by the Government of the working of the STC Limited,
New Delhi, for the year 2015-2016.
Annual Report of the STC Limited, New Delhi, for the year
2015-2016, alongwith Audited Accounts and comments of the
Comptroller and Auditor General thereon.
[Placed in Library, See No. LT 6000/16/16]
A copy of the Annual Report (Hindi and English versions) of the
Footwear Design and Development Institute, Noida, for the year
2015-2016, alongwith Audited Accounts.
A copy of the Review (Hindi and English versions) by the
Government of the working of the Footwear Design and
Development Institute, Noida, for the year 2015-2016.
[Placed in Library, See No. LT 6001/16/16]
A copy of the Annual Report (Hindi and English versions) of the
Quality Council of India, New Delhi, for the year 2015-2016,
alongwith Audited Accounts.
Statement regarding Review (Hindi and English versions) by the
Government of the working of the Quality Council of India, New
Delhi, for the year 2015-2016.
[Placed in Library, See No. LT 6002/16/16]
A copy of the Annual Report (Hindi and English versions) of the
DMIC Project Implementation Trust Fund, New Delhi, for the year
2014-2015, alongwith Audited Accounts.
Statement regarding Review (Hindi and English versions) by the

Government of the working of the DMIC Project Implementation
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Trust Fund, New Delhi, for the year 2014-2015.
(10)  Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (9) above.
[Placed in Library, See No. LT 6003/16/16]
(11) A copy of the Memorandum of Understanding (Hindi and English
versions) between the India Trade Promotion Organisation and the Department of
Commerce, Ministry of Commerce and Industry, for the year 2016-2017).
[Placed in Library, See No. LT 6004/16/16]
(12) (1) A copy of the Annual Report (Hindi and English versions) of the
Indian Diamond Institute, Surat, for the year 2015-2016, alongwith
Audited Accounts.
(i) A copy of the Review (Hindi and English versions) by the
Government of the working of the Indian Diamond Institute, Surat,
for the year 2015-2016.
[Placed in Library, See No. LT 6005/16/16]

(13) (i) A copy of the Annual Report (Hindi and English versions) of the
National Productivity Council, New Delhi, for the year 2015-2016,
alongwith Audited Accounts.

(i1))  Statement regarding Review (Hindi and English versions) by the
Government of the working of the National Productivity Council,

New Delhi, for the year 2015-2016.
[Placed in Library, See No. LT 6006/16/16]

(14) (1) A copy of the Annual Report (Hindi and English versions) of the
Marine Products Export Development Authority, Kochi, for the
year 2015-2016, alongwith Audited Accounts.

(i) A copy of the Review (Hindi and English versions) by the
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(i)

(i)
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Government of the working of the Marine Products Export
Development Authority, Kochi, for the year 2015-2016.

[Placed in Library, See No. LT 6007/16/16]
A copy of the Annual Report (Hindi and English versions) of the
Export Promotion Council for EOUs & SEZs, New Delhi, for the
year 2015-2016, alongwith Audited Accounts.
A copy of the Review (Hindi and English versions) by the
Government of the working of the Export Promotion Council for
EOUs & SEZs, New Delhi, for the year 2015-2016.

[Placed in Library, See No. LT 6008/16/16]
A copy of the Annual Report (Hindi and English versions) of the
Delhi Mumbai Industrial Corridor Development Corporation
Limited, New Delhi, for the year 2015-2016, alongwith Audited
Accounts.
A copy of the Review (Hindi and English versions) by the
Government of the working of the Delhi Mumbai Industrial
Corridor Development Corporation Limited, New Delhi, for the
year 2015-2016.

[Placed in Library, See No. LT 6009/16/16]
A copy of the Annual Report (Hindi and English versions) of the
Federation of Indian Export Organisations, New Delhi, for the
year 2015-2016, alongwith Audited Accounts.
A copy of the Review (Hindi and English versions) by the
Government of the working of the Federation of Indian Export
Organisations, New Delhi, for the year 2015-2016.

[Placed in Library, See No. LT 6010/16/16]
A copy of the Annual Report (Hindi and English versions) of the
Coffee Board, Bangalore, for the year 2015-2016.
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21)

(i)

(iii)

(i)

(iii)

(i)

(1)
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A copy of the Annual Accounts (Hindi and English versions) of
the Coffee Board, Bangalore, for the year 2015-2016, together
with Audit Report thereon.
A copy of the Review (Hindi and English versions) by the
Government of the working of the Coffee Board, Bangalore, for
the year 2015-2016.

[Placed in Library, See No. LT 6011/16/16]
A copy of the Annual Report (Hindi and English versions) of the
Tea Board India, Kolkata, for the year 2015-2016.
A copy of the Annual Accounts (Hindi and English versions) of
the Tea Board India, Kolkata, for the year 2015-2016, together
with Audit Report thereon.
A copy of the Review (Hindi and English versions) by the
Government of the working of the Tea Board India, Kolkata, for
the year 2015-2016.

[Placed in Library, See No. LT 6012/16/16]
A copy of the Annual Report (Hindi and English versions) of the
National Centre for Trade Information, New Delhi, for the year
2015-2016, alongwith Audited Accounts.
A copy of the Review (Hindi and English versions) by the
Government of the working of the National Centre for Trade
Information, New Delhi, for the year 2015-2016.

[Placed in Library, See No. LT 6013/16/16]
A copy of the Annual Report (Hindi and English versions) of the
Indian Institute of Packaging, Mumbai, for the year 2015-2016,
alongwith Audited Accounts.
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(1i1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Indian Institute of Packaging,
Mumbeai, for the year 2015-2016.

[Placed in Library, See No. LT 6014/16/16]
(22) (1) A copy of the Annual Report (Hindi and English versions) of the
Rubber Board, Kottayam, for the year 2015-2016.

(1) A copy of the Annual Accounts (Hindi and English versions) of
the Rubber Board, Kottayam, for the year 2015-2016, together
with Audit Report thereon.

(i11)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Rubber Board, Kottayam, for
the year 2015-2016.

[Placed in Library, See No. LT 6015/16/16]
(23) A copy of the Special Economic Zones (Amendment) Rules, 2016 (Hindi
and English versions) published in Notification No. G.S.R.1094(E) in Gazette of
India dated 26™ November, 2016 under sub-section (3) of Section 55 of the
Special Economic Zones Act, 2005.

[Placed in Library, See No. LT 6016/16/16]
THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT
AND HIGHWAYS AND MINISTER OF STATE IN THE MINISTRY OF
SHIPPING (SHRI PON RADHAKRISHNAN): Madam, on behalf of Shri Manoj
Sinha, I beg to lay on the Table:-
(1) A copy of the Memorandum of Understanding (Hindi and English versions)
between the Bharat Broadband Network Limited and the Department of
Telecommunications, Ministry of Communications and Information Technology,
for the year 2016-2017.

[Placed in Library, See No. LT 6017/16/16]
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(2) A copy each of the following papers (Hindi and English versions) under sub-
section (1) of Section 394 of the Companies Act, 2013:-
(1) Review by the Government of the working of the
Telecommunications Consultants India Limited, New Delhi, for the
year 2015-2016.
(11) Annual Report of the Telecommunications Consultants India
Limited, New Delhi, for the year 2015-2016, alongwith Audited
Accounts and comments of the Comptroller and Auditor General
thereon.
[Placed in Library, See No. LT 6018/16/16]
IR, a9 SR Weay qRacd #Aed & o #At (sft e wiem @@): A sreue
Sft, # FefeiiRad oo 991 ued IR T §-

(1) @®) oA IRERARS RS, I8 & ¥ 2013-2014 & AI¥®H UfIdeT &t Udb
gfa (fB=ar e el Axamvon) e aEruRifard o |

@) TIFa qrareEaid R, I=g & d¥ 2013-2014 B BHRIGRO Bl IRBR
R el & U ufd (= a2 sish dxeho) |

2 S (1) ¥ IfcaRad gFT B GHT USd W I@H H Y Ao & DR AN ATl
faavor (fR=i qen sisft dvamso) |

[Placed in Library, See No. LT 6019/16/16]

3) (@®) Nl U9 SIS A RATIT UFarIRAC U Saaiude, IS & a9 2014-
2015 & a1 ufrdes &t U ufa (R=d qem Hreh Hxepvon) dor oraraRifa
o |

@) SiLEl. Ud SRISC 3% FATIT TTaRRAE US Saaude, 3TcATSl & ay 2014-
2015 & HRIGRUT B IRGR gRT FHIET & v ufar (R qen st v |

(4) S (3) ¥ IfcalRad 73T BT AW Ued W I@H § Y fAeva & HROT AW arel
faa=or (R T2 3RSt HRanwo) |

[Placed in Library, See No. LT 6020/16/16]

(5) (uap) HellH 37ell HeR BR AR Ue TgRd 3%, PIRFER & a9 2014-2015
& IIf® Tfrde o ga ufd (T q2n S SRavon) q7 orarNifad o |
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A 37el WX BR RIS U ToRd 2%, HIIweR & a9 2014-2015
B BB B ARDHR R FHIET B U gfa (= o Hsh dxanvo) |

6) S (5) ¥ IfcaRad TAT BT AW Uedd W I@H § Y e & HROT AW aTell
faa=or (fR=t a2 3Rsl Hvenv) |

[Placed in Library, See No. LT 6021/16/16]

(7)  GATaRoT (J=Eon) SrfAfR, 1986 &I fAfY= &Rl & sfavia St FferRad
AR DI Ueh Ui (fF= q=m 3ish Awheon) -

(T)

()

(<)

(@)

B3, 2413(31) ST 4 RITER, 2015 & WRA & AT H YHIRIG gg o o
R d gRT TEY iR R gdell 99 I &F ¥ Qe 3R TR gdell a7 Sifg
JIWIRTY & IRIUTT UTRRRI® R HaeaTeiial & gy fmar i el

P, 607(31) S 24 HRAY, 2015 P WRA P A9 H YHIRA gg oA qen
R gRT ST Felld 3rell Uell RIRvT & ST TIRRIf® R ddaTeiia &
Iy fmar T el

B3, 608(31) S 24 BRAY, 2015 & WRA P AU H YHIRQ gg o e
rad g1 AT 5T H DI IF Sa JRRVT & AU qIRRRIT@® R
JAdeTeiet & Gy fman T el

HI3M. 555(31) S 17 ®Ra, 2015 & WRA & A9 H YHIRQ gg oA qen
I gRT AT I § Hexidell a Siid TWIRUT & Ut uTRRerfaata
JAdeTeiiet e =iy foman T el

P13, 616(30) ST 25 HBRAY 2015 & HRA & JA9YH H JHIRIG gg oAl o
e gRT AT U § ASs a9 Oiid JWIRUY & MU UTRReIfa@® T
JAdeTeiiet & 9y fman T el

P, 221(31) S 23 TaR), 2015 & HRA &b JASUH H JHIRIG gs o e
R d gRT a1 59 § WA J8[dR a9 S IRV R -eHd Udh &
JRTaT TRReIfI@ T HaeTeiter e aifvya foar T ol

BT, 615(37) S 25 HRaAY, 2015 & WRA & AU H YHIRA g oA qen
e gR1 AT I5g § diedl a1 Siid IRIRVT & ARIAT  qIRReIfaa T
JAdeTeiiet & 9y foman T el

B3, 230(31) ST 22 TAR), 2016 & HRA &b JASUH H UHIRIT gs o e
Rad gRT AERTE, IR H HATAl 97 Si1d AWIRYT & AU qTRRRII® =
JAdeTeiet & =9Iy fmar T el

P13, 612(30) ST 26 HBRAY 2016 & HRA & JASYT H JHIRIG gg oAl e
TP R AR, I5d H ANTSIRT 9=7 Sid IRIRTY & AT ariRRerfaata
AdeTeiiet & Gy fmar el

DL 1736(31) ST 26 [, 2015 &b HRA &b ST § FHId gs AT qor
s gR1 oy uqwr ¥ H O gfordbe ol UEll JWIRVY & SIUTH
oRReIfSTT Fde-eie &= aiva fhar 1 o
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FHIIM. 191(37) ST 27 TaY), 2010 & HRA & oG H UHIRAT g5 o T
e gR1 BRATON 5T A FATHR A Uih b AU aTRRIfda
JdaeTeiet & aifyd fear T el

FHIIM. 680(31) S 29 AME, 2012 & WRA & AU H UHIRIG gg o qon
P gRT IRES IoT | ST a9 SId IRRVY & e giRRerfaar
JaeTeiet & aifyd fear T el

P13, 2364 (31) ST 4 AHKER, 2012 H HRA & MY H JHIRC gg o qon
9% gRT Plcdh I H FEIGR A U 3R ATH JRRVT o AU
uRReIfeT daeeha e afta far T e

P 1601(3f) ST 16 S, 2015 & HRA & ISUF H BT gs oAf qon
I grr anfeen =T H iR dT A99e Ui 3R a7 Sfid IR &
amrar aTRReIfie T daeTeiter e enfya foar i ol

P 1659(3f) ST 22 T[A, 2015 & HRA & ISUF H BT gg oAf qon
I gRT AT 5T #H HiUrer a=7 Sifg IRIRvY & AT gTiRRerfaata
JaeTeiet & Bifyd fear el

P13, 2166(37) ST 27 3N, 2014 & WRA & o9 H TSI gg o qen
e g Rifdps =0 § daeom WM U, a9 Sid JIRIRTY &
AU YIRReIfa T ddeTeiiar e arfyd faar e

HI3M. 2167(31) ST 27 3N, 2014 & WRA & o9 H TSI gg o qen
e gn1 Rifdps g § dlem welt oaRvy & U aTiRRerfaa
JdaeTeiiet & aifyd fmar T el

HI3M. 2168(31) ST 27 3N, 2014 & WRA & o9 H FHIG gg o qen
foae g1 Rafapd o0 & RITFRTAT STedTss a0 Sfid STRIRUY & STTRIUTH
uRReIfeT dde=eha e afta fear T e

HI3M. 2169(31) ST 27 3N, 2014 & WRA & o9 H TSI gg o qon
e g fafeey =g § Rimar A< Q9 a0 Sl IRV & RIIN
uRReIfaT daeeha e afta far T e

HI3M. 2170(37) ST 27 3N, 2014 & WRA & IS0 H TSI gg o qen
e grr fufawra =g § 9399 9= Sfig IrIRvy & maury aiRRerfasta
JaeTeiiet & aifyd fmar T el

HIIM. 2171(37) S 27 M, 2014 & WRA & o9 H YHIG gg o qen
Sp gvr Rifres s § wRafal 9= Siid aIRvT & 3IIuT
uRReIfeT ddeeha e afta fear T e

P, 2172(37) S 27 3N, 2014 & WRA & o9 H TSI gg o qen
e g Rifoerd T § IR AereT 9 a9 Sd VRV $ AU
uRReIfeT daeeia e afta fear T e

HIIM. 2173(37) ST 27 MK, 2014 & WRA & o9 H TSI gg o qen
e g Rifepn sa § tem@r = Sfid JIRIRTy & ST
uRReIfeT daeeha e aiftfa faear T o)

P13, 2262(37) ST 19 3N, 2015 & WRA & oMU H USRI gg o qon
O gRT SR Ue¥ Iod H el Uell 9= SN STRIRTY & AU
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TIRReIe T AdaTeiiel &= =i fpam wam |

P13, 3549(31) ST 30 fAWRR 2015 & ARA & IoUF H UHIC gg o qe
o gRT BRI H HR a7 g IRV & IAYN IR
RECSNICKEERCIECRERIRIDIOI

HI3M. 1055(37) ST 11 AE, 2016 & HRA & Jo9 H THIRIT gg AT qo
e gRr doe I # 4R AN 99 Sid TRIRTY & 3TNIUT
uRReIfeT daeeia e afta fear T e

[Placed in Library, See No. LT 6022/16/16]

HN R fFam weam W # Iow WA den WHE B WAeE W oIed WAt (sft
T Q. IEaTor) : A1 el Sff, # #f geeaR e Tehdl Sft 1 3R @ fFreiferRad o=

[T Yol WX Gl §:-

(1) ()

()

HIGMT 3SE UO[hed ISy, 78 fdeell & a9 2014-2015 & dIf¥®H
wfaded & U ufa (R dorm 3ol Wepvun) doi oo ok |

HIGHT 3T Yo[hed BIeseH, 75 fAeell & a¥ 2014-2015 & HRIBROT Bl
WBHR GRT FTHET Bt U ufar (Bl qem Hrsi dxwm) |

2 Sww (1) ¥ IfcalRad 73 B AT Ued W I@H H §U Ao & BHROT AW el
faaRor (fR=t a2 RISl Hwenv) |

[Placed in Library, See No. LT 6023/16/16]

fade daem & Jow W (G faom AR Re) (Qafaw) o A steme S, §

fFreferRad o= w9 ged W @ §-

(1) ()

()

Rad v SHRavE Rived BR Saoufi dfew, 93 ficell & 99 2015-2016
& IIfN® Hfrdes o e ufd (T q2 S SRavon) q27 oarNifad o |

R s BRI Ried BR STl sfed, s fieel & a8 2015-2016
& BB B ARDHR R FHIET B U afa (= o st dxanvo) |
[Placed in Library, See No. LT 6024/16/16]
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N

fam worer § v WA (s WA AR TER): A oeeT qeiedl, # FrefeiRad o |

e WR Y& § -

() g3 AT bl b 31 ATE, 2016 Bl GHG Y AN b dAld Ffadedl R
Rl B Ul (R qom SRSl Avhvvn) dor SR oRaTuiferd ufcrde:-

(1) SeirerdTs dt weor S, qie
[Placed in Library, See No. LT 6025/16/16]

(2) FSIaT YoRE UHOT b, W
[Placed in Library, See No. LT 6026/16/16]

(3) WaTerd UMl o, Rrai
[Placed in Library, See No. LT 6027/16/16]

(4) ScH UTIUT §, AR
[Placed in Library, See No. LT 6028/16/16]

(2  tem g fafame &R fawra widexor ifefaH, 2013 &1 gRT 53 & iaia U
i fafme iR e midexe (SuRefa fog) (veenm wwiem) faffH, 2016 1 21
TR, 2016 b HRA & Ao H ARG A1 qUBAREY /12 / JRONTA / 139/9 H
THTRIG gU ¥, I U afd (=i e sRIsh wwamson) |
[Placed in Library, See No. LT 6029/16/16]
3)  AM-gosd AUFRM, 1962 B R 159 & 3iciid HfeIRad SifeRpamel @ U ufa
(=t T2 3RS Hwh) -
(W) WiSRIRUl 9%y (Fer i) faffH, 2016 ST 14 ¥18, 2016 & HRA & o9 d |
STfergaT W ALbL . 514(31) YHIREG YA |
@) wierRY 9y (Bvce! Ue gefel omw Jew) fafm, 2016 St 14 @S, 2016 &
R o o103 H AT F&A1 ALb1 M. 515(31) F YD1 gU o |
[{F) Ry WierRY 9%y (Fecs! U Tefei oMb [ew) faf=™, 2016 14 #S, 2016
P WRA D A9F H R FAT ALBLA. 516(37) H Tob1 gy o
(@R) ufead WieFTRUT s fafeH, 2016 S 14 7€, 2016 & ART & oI H

STfERLET W ALBL . 517(37) W UHIRE §T & |
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(Ui) UTgde WiSHTRYT s fafH, 2016 S 14 73, 2016 & YRA & o0+ H
SffergET e ALbL M. 518(31) § U §Y |

(B8) faoiy wiemRUr arswaRki fafTs, 2016 ST 14 #3, 2016 & WRA & Jo0F H
SffergaT e A1, 519(31) W UHIRK §Y o

[Placed in Library, See No. LT 6030/16/16]

(4) (Tp) TeH U WS < e, s faoell & 99 2015-2016 & A ufcrdaT &
U gfa (Rt e S RapsuT) qei oraraNiferd o |

@) Ted Us AW <o Tedd, T8 ool & 99 2015-2016 B BRIBRUT bl
WRHR GRT FHIET BT U Uil (B qem i Awm) |
[Placed in Library, See No. LT 6031/16/16]

ey Y IRAR FHeuwr Frem # wow wEt (s e Riw o) A sree AEie,
# frferRad o 9w 9ed W @ § -

(1) (@®) A g River RART Wex 3 fQeell & a¥ 2015-2016 & afy® wfaded
DI UH Ui (BT qAT IS AWH0T) qAT @RI ol |

@) A T Rivem RN Wex -8 fAeel & a9 2015-2016 & aIf¥d oAty
Bt UH gfa (B qem SHIeh AHxvn) den SAWR oraTRifaa fide |

@) T B Rewt RN Wex, 98 fQeell & a¥ 2015-2016 & BRIBROT B
WRHR gRT FHIET BT U afar (et T2 s dvamwo) |
[Placed in Library, See No. LT 6032/16/16]

(2) (UH) =S ABIGH! ANMH AfSH g, gfean, 8 fioelt & a¥ 2015-2016 &
I afrdes & ga i (Rt qe Sl Rl q7 ofaruNifad o |

@) YA JTdIGH! MH Afshd wrgdw, gfewn, a8 foeelt & av¥ 2015-2016 &
BTG B TRHR gRT FHIET Bt g ufd (FE=r q2n s @) |
[Placed in Library, See No. LT 6033/16/16]
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3Tl $fSAT I Ah AfSdHel WU, YSdl & a9 2015-2016 H dAlND
gfides @ T afa (B q2r 3 Axason) doi oamRifad o |

M SAT ST AT ASHel AGAS, USHT D qY 2015-2016 B BHIADBRYI
P WRBR gRT FHIem Bt v ufa (R qen ofish Ao |
[Placed in Library, See No. LT 6034/16/16]

3Tel SfeaT ST A AfShel WISHS, AT & 99 2015-2016 & dATND
gfides & T afa (B q2r 3 Axason) doi oaTRifad o |

el ST ST oMb AlShel WIEWS, WUl & a9 2015-2016 &
HTRIBIUT B TRHR R FTHIET DT U Uil (B qem s awmv) |
[Placed in Library, See No. LT 6035/16/16]

M SSAT ST AH HSHel WSS, AR &b ay 2015-2016 P dNND
gfaded @ U ufa (R T2 3ol Wepvun) dor e ok |

e 3fSA SIS % ARSHA AEHS, qaieRk &b d9 2015-2016 &
HTIHRUT B! TRBR R FHIET DY U ufay (= qem Hrsh dxamvv) |
[Placed in Library, See No. LT 6036/16/16]

3TeT Sfedn SRIge 3% ARShdl AEAS, SIEYR & 99 2015-2016 & dATND
gfider & U afa (B q2r 3 Axason) doi oaTRifad o |

e Sfedr S A% Afedhd WIEWS, WEYR F d¥ 2015-2016
HTIHIUT B! TRBR GRT FHIEAT DY b Uiy (R qem s dxamv) |
[Placed in Library, See No. LT 6037/16/16]

3Tl SfEAT SEIFC 3B ARGl AIEASl, AR & ay 2015-2016 & dATND
gfides & T afa (B q2r s Axason) doi oaTRifad o |

el ST SEIYC A Alehdl AEAS, YR & 99 2015-2016 &
HTRIBIUT B TRHR R FHIET B U Uil (B qem s awm ) |
[Placed in Library, See No. LT 6038/16/16]

M sfedr SIge 3P Afehel AEAS, ®NHA & a9 2015-2016 &
e fades @f e ufa (R Jen 3ot W) den oraTuNifard o |

e sfedn SIge 3% Afehal AEAS, HNHA & a9 2015-2016 &
HTIHRUT B! TRBR R FHIET B U ufay (= qem s dxwamvv) |
[Placed in Library, See No. LT 6039/16/16]
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Voo Afswme afdas Ararad!, 3 faeell & a¥ 2015-2016 & dT¥d Jfde
B U gfa (B qem SIS W¥HRun) q aRETRIfed o |

Voo Afehd afdist Gd), s fSeoll & a9 2015-2016 & HRIBRIT B
TRHR gRT FHIET BT U gfa (fE=r T2 st dvamwo) |
[Placed in Library, See No. LT 6040/16/16]

HETA] e SWEIHC B AShHel AU US HRRAT sivace, dgf & a9
2015-2016 & d1¥®G Ufaded &I Udh ufd (R=d Jon Rl dwmwon) qen
ETIRIferd ol |

HETA] e SWEIHC G AShHel AgHS US HRRAT sivuce, dgf & a9
2015-2016 & HIAGIUT HI IRHR gRI FHIET &I o ufa (B=ar Je sion
HEhHIO) |

[Placed in Library, See No. LT 6041/16/16]

[eH, oY IR "eAw YW HA § wow #A (sh sRwis =terd): "y oremer weean, #

FrferRed o3 91 Jed W & § -

(1) ()

S

@) ()

()

(3) (x)

()

(4) (T®)

S

THUHGHS -G o (Aodl ¢ W U o ¥eR), DIdddhidl & a9 2015-2016
& aIfN® frde & e ufd (R q2 Sl SRavon) q2r oarNifad o |

TIUHUAS-CA W (WS T ¥ U o+ WAe), PIdAdhal & ay 2015-2016
B BB DI ARDHR GRT FHIer (= oI 3R dxahvon) & R # fJawor |
[Placed in Library, See No. LT 6042/16/16]

THUHTHS-CA A (Ugdl Tl WA U ofviv ¥eR), Ya-igark & ay 2015-2016
& IS frde o e ufd (R q2 Sl SRavon) q27 oErNifad o |

THUHTHS-C WF (Aod ool W US ofviv ¥eR), qa-ear & a9 2015-2016 &
HTRIBIU BT TRHR R AT (B qm IS AwH0) & aX # fgawor |
[Placed in Library, See No. LT 6043/16/16]

TUATAS-Cd WA (S8 ST T WH), SHERIGYR & 99 2015-2016 P dAlND
wfaded @ U ufa (R T2 3ol Wepvun) dor o ok |

TUATS-cd W (SS1 S T WH), SPRIGR @ dY¥ 2015-2016 &
HTIHRUT B TRBR gRT AT (Bwal qem HIoh A%mv) & ax # famor |
[Placed in Library, See No. LT 6044/16/16]
THUHGHS-CA WA (Tl ¥ Us of-i dey), Yamsiel & a9 2015-2016 &
1i¥e ufides & v ufa (B qor RIS AxamsuT) deil oRaTaNiferd o |

TIUATHE-¢d ©F (Qd W Us off deY), Tamdt & 99 2015-2016 &
HTIHRUT B TRBR GRT AT (Bwal qem Hoh A%mv) & ax # fgamor |
[Placed in Library, See No. LT 6045/16/16]
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TUATAS-CA WH (ST ST <ol W), 3RIETE P ay 2015-2016 & Al
gfaded @1 U ufa (R dorm 3ol Wepvun) dor oo ok |

TIUATHE-Cd W (891 OHA T WH), SINEIE & ay 2015-2016 @
HTIHRUT B TRBR gRT AT (Bwal qem HIoh A¥mvvn) & ax # famor |
[Placed in Library, See No. LT 6046/16/16]

THUHUHS-CA W (S ST Tl WH), SaR & 94 2015-2016 & dAlYD
gfides & T afa (B q2r s Axason) doi oaTRifad o |

THUHITHS-Cl WF (§S1 ST ol ), $aR & dY 2015-2016 & HIABRU Dl
WRBHR GRT T (B qm IS Awhv) & ax ¥ famor |
[Placed in Library, See No. LT 6047/16/16]

THUHGHS-C o (S8 ST ¢ol M), 38HaIdIE & a4 2015-2016 & dlfyd
gfides @ T afa (= q2r s Axason) doi oraTRifad o |

TATEUAS-Cd & (§S1 A <ol &), JEHSElE B 9 2015-2016
BTG BT TRHR R AT (B qAm IS AFH0) &6 IX # fgamor |
[Placed in Library, See No. LT 6048/16/16]

CHYHUHS-CaRIloll saaqie Hex (dgd PefdaR ¢ §RI=e), 3R &
¥ 2015-2016 & dqT¥G ufde @t e ufa (R Tom 3o Ao qen
ETRfErT o |
CHYAUHS-CaRTloll saaqHe Hex (Agd PefdaR ¢ §RI=E), 3R &
Y 2015-2016 @ HABIOT B IRBR GRT qHlE (T8 T2n Sl e
& TN | fqawor |

[Placed in Library, See No. LT 6049/16/16]

THUHTHS -Gl o (Vg SRIdC 3% &8 ¢od), SeeR & ay 2015-2016 &
e afrdes & a Ui (Rt qe 3l Rl q7 ofaruNifed o |

THUHTHS-Cl o (Vgel SRITdC 3% ©8 ¢od), SeeR @ ay 2015-2016 &
HTRIBIUT BT TRHR R AT (B qAm S AFH0) & IX # fgamor |
[Placed in Library, See No. LT 6050/16/16]

TIUATHE-Cd 1 (Wgd SRIFC b <A fS9igH), davEe & a9 2015-
2016 & a1 ufades & U ufa (R qen Roh Hxenvon) qem oraRifaa
o |

TIUATHE-Cd W1 (Wgd SRIFC % <A fS9igH), davEE & a9 2015-
2016 & HRIGIUT Bl WRHR gRT Tt (= o o dahvor) & N |
faRor |

[Placed in Library, See No. LT 6051/16/16]
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THYAUHS-CaIaoll STaUie dex (SR BR fSWgT b galfdeded
AR $¥ied, Jag & 99 2015-2016 P ¥ iided & U i (B
AT ST BV qAT RATIRIfET o |
THYHUHS-CaISll SaaUie dex (SPeR BR fSSgd b galfdeded
AR SICHTH, Hds & a9 2015-2016 B DIIDRY Bl WRDR GRI AHIET
(Rt oI 3o H¥ahvvT) & aR # faavor |

[Placed in Library, See No. LT 6052/16/16]

TAYHUAS-Calaloll  STaTic Hex (Foifdei-iad dafdd de of i i),
I & dY 2015-2016 & AlNE FRided @ UHh ufa (= dem sish
TARHROT) qAT oTETIRITET o |
TAYHUHS-CaIaloll  STaqie Hex (Foifdei-iedd dafdd de of i ),
I & 99 2015-2016 & HRIGRU &I WHR g1 qHler (T T s
TR0 P N H fqaRor |

[Placed in Library, See No. LT 6053/16/16]

THUNIUHS -CaMTaloll Saagie dex (e U8 Holdk STaude Wex), d=l
& a9 2015-2016 & dq1NH Ufaded @t v wfa (R dor e dxawon)
qAT AETRIfET o |
THUIUHS -CaMTaloll Saaie dex (e U8 Holdk STaude Wex), d=l
& Y 20152016 & BB &I WHR g1 aaten (B=h qen eish
AHIN) B IN H faaRo |

[Placed in Library, See No. LT 6054/16/16]

TAYUHS-CaTaloll STamie Wex (Wer BR SaduHe 3Mh o SSvg),
fARISIEE & ay¥ 2015-2016 & AT UfIde & U ufa (= d2r sish
ARHOT) TAT oTETIRITET o |
TAYIUHS-CaTaloll STaTie WeR (Wer BR SaduHe 3MMh 1o SSva),
fRSEE @ 99 2015-2016 & BB &I WRGR g1 awen (R qan
3T AR & aN # fqaRor |

[Placed in Library, See No. LT 6055/16/16]
TAYIUAS-CaTaloll SaduHe Hex (TR A Wiede STaTHe M), A6 &
IY 2015-2016 & dATTH URdeT & Yo ufa (Bl T2r 3l dmon) qen
RETIRIferd ol |
TAUUAS-CaTaloll SaduHe HeX (TR A Wiede STaTHT M), A6 &
TY 2015-2016 & BBV B WROR gRT FHler (B e s i)
& N ¥ faaRor |

[Placed in Library, See No. LT 6056/16/16]

CHYAUHS-CaRIoll Sadqie dex (Jgd PefiR of-iT SRIee), a+s &
¥ 2015-2016 & dqT¥G ufdes @t e ufa (R Tom 3o Ao qen
AT ol |
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@) THUHUHS-CHIAS SaaTHe WeR (Agd PelddR offi §WIe), Iy &
qY¥ 2015-2016 & BRIBRUT B WRBGR gRI FHler (R=h qem il dxavon)
& N H faawor |

[Placed in Library, See No. LT 6057/16/16]

(17) (T®H) UATHUHAS-CHATAS STATHS WeR (AN TS UISaT SIoTHT WeR), 3MRT &
IY 2015-2016 & TS URIAET & Yo ufa (B q21 3 dmon) qen
e ol
@) UHATHAUAS-CHIATS STaTHe Mex (AN US UISac SIaTHe Wev), 3MRT &
TY 2015-2016 & HAGIU B WROR gRT FHter (B e s Ao
& R H faa=or |

[Placed in Library, See No. LT 6058/16/16]

[eH, g M wemH Sed we A o WAt (st iRve Re): A oreme weean, #
frferRed o3 991 Jed W @ g -

(1) (Tp) @& U ds §SIS HHIRE, Has & a9 2015-2016 $ A1 faed &l
U afa (= dem sl ) |

@) W Ve fdels §SRI I, das & a9 2015-2016 & Al @3l &
U i () dom ISl HRehvun) doil SR oEraaiferd ufiaded |

(M) S Ue el SISl BT, Hds & dY 2015-2016 & BIYDRU] B ADBR
N1 e & IN # faav & v ufa (R a2 i dvawo) |
[Placed in Library, See No. LT 6059/16/16]

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
KIREN RIJIJU): On behalf of Shri Hansraj Gangaram Ahir, I beg to lay on the
Table:-
(1) A copy each of the following Notifications (Hindi and English versions)
under Section 26 of the National Investigation Agency Act, 2008:-

(1) S.0.2556(E) published in Gazette of India dated 27" July, 2016,
regarding appointment of a Judge to Court II of Additional
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(i)

(iii)

(iv)

v)

(vi)
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District and Session Judge, Krishna at Vijayawada-cum-
Metropolitan Sessions Judge, Vijaywada to preside over the
Special Court under Section 11(3) of the National Investigation
Agency Act, 2008.

S.0.2681(E) published in Gazette of India dated 11" August, 2016,
regarding discontinuance the appointment of Shri Komuo Loso
as Special Public Prosecutor appointed for the State of Nagaland
under Section 11(3) of the National Investigation Agency Act,
2008.

S.0.2682(E) published in Gazette of India dated 1" August, 2016,
regarding discontinuance the appointment of Shri G. S. Chatterji
as Special Public Prosecutor appointed for the State of Rajasthan
under Section 11(3) of the National Investigation Agency Act,
2008.

S.0.2683(E) published in Gazette of India dated 1" August, 2016,
regarding discontinuance the appointment of Shri Akhileshwar
Prasad Singh and Shri Sudhanshu Kumar Lal as Special Public
Prosecutor appointed for the State of Bihar under Section 11(3)
of the National Investigation Agency Act, 2008.

S.0.3384(E) published in Gazette of India dated 4™ November,
2016, regarding appointment of Special Public Prosecutors for
various States conducting cases on behalf of the National
Investigation Agency under Section 11(3) of the National
Investigation Agency Act, 2008.

S.0.3442(E) published in Gazette of India dated 11™ November,
2016, regarding appointment of a Judge to the Sessions Court for
exclusive trail of Bomb Blast Cases, Chennai to preside over the
Special Court under Section 11(3) of the National Investigation

Agency Act, 2008.
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(vii) S.0.3443(E) published in Gazette of India dated 11™ November,
2016, appointing a Judge to the Special Court constituted under
Section 11(1) of the National Investigation Agency Act, 2008.
(viii) S.0.3444(E) published in Gazette of India dated 11™ November,
2016, appointing a Judge to the Special Court constituted under
Section 11(1) of the National Investigation Agency Act, 2008.
[Placed in Library, See No. LT 6060/16/16]
(2) A copy of the Notification No. S.0.2684(E) (Hindi and English versions)
published in Gazette of India dated 11™ August, 2016, regarding specifying Shri
Sudhir Kumar Saxena, Joint Secretary (IS-I) in the Ministry of Home Affairs as
the designated Authority for the purposes of the Unlawful Activities (Prevention)
Act, 1967 issued under sub-section (1) of Section 2 of the said Act.
[Placed in Library, See No. LT 6061/16/16]
FN 3R A e wed # T WAt qAT dER IS A J e wAt (st R
®UTSAT) : A 1eder wRrean, # frefoafed 3 9w ved W @ g -
(1) ®u AfATTH, 1956 B ORT 619% & I FHfAIRId T B Td-Ush ufa (T qen
SIS TR -
(@) () TH.G. W T SR Sadude HraneH fafiics, Aura @ a¥ 2014-2015
& BIRIBRY] Bl ARBR gRI FHIE |

@) .. W T SSRIS STduHe HIUNeE fafficg, Hiard &1 a¥ 2014-2015
P qMVS URIde, ERfed od do7 89 R ias-weeEmias &t
fewfort |

[Placed in Library, See No. LT 6062/16/16]

(@) (T®) R We T SSwIS Saaude BNy fafics, Tedr @& a¥ 1992-1993,
1993-1994, 1995-1996 37N 1996-1997 & HIIBRU hl IRBR gRT FAHET |
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@) fIER We Tl ool Saawic e fafics, et & a9 1992-1993,
1993-1994, 1995-1996 31X 1996-1997 T dTNP Ufded, IETORIfET kg
AT 39 W =m-agoraNierd & fewfor |

2 S (1) ¥ IfcaRad g=T B GHT USd W I@H H Y Ao & DR AN ATl
faavor (fR= Torm 3ol venvu) |
[Placed in Library, See No. LT 6063/16/16]
(3) Ut AfATH, 2013 B g1 394 H [JWUR (1) B 3fava FEfIRIT gH @
Teh-Ueh Hfer (fe=el a2 Srsit Heehvo) |

(T®) T fiew dunee fafics, 95 fioell & a¥ 2015-2016 & HRIGRU B
WRBHR gRI FHIEAT

@) T fisw sk fofics, T8 fieel @ 99 2015-2016 &1 A dfoded,
TG o T S99 W FiEd-Heeraiias o fewfiri|
[Placed in Library, See No. LT 6064/16/16]

(4) SUAl IfAFRM, 2013 @ gRT 394 &I SUYRT (2) & IicHa FfoIRad Tl &I
TUh-Ueh Ui (Rl a2 SRIST HRehvv) |

(T) ToRIE ¥e RHeq Bk ffics & ¥ 2015-2016 & HRIGRU B IRBR GRI
e |

@) TR wWe Fe9 dueE fafics & ad 2015-2016 &1 aifve  wided,
AETRIfATT ok TAT 39 R Fi=d-weearies o femfori|
[Placed in Library, See No. LT 6065/16/16]

(5) (Th) WICHT MM Wic WA TS BRI Ised AARE, 75 faeell & a9 2015-
2016 & AY® Ufded &I U ufa () Jom Fsl ) |

@) HICHRM A Wic REASS Us BHY Iscd AARE, 5 faeell & a9 2015-
2016 & dAI¥G of@mRi & Ud ufa (Bl o IFSH @) dom S
TR wiiaded |

(@F)  JUCHRM 3% Wiic RIS Ue BHY gy 3fIRe, -5 facell & ay 2015-
2016 @ BB Bl ARGR gRT FHIAT & X H fqa=or &F g ufq (fR=q den
3t ARaRu) |

[Placed in Library, See No. LT 6066/16/16]

6) (Tp) A Hwuxfed IHTT e gfedr, g foeehl & a¥ 20152016 & a1fvs
gferded @1 Usb ufa (RS qem sREsl dvavvn) |



16.12.2016

S

()

(8) (TP)

()

()

(<)

41

e PIWfed JFIT e gfewn, % fieell & a¥ 2015-2016 & AlN®
ARl B Up Uiy (R aorm 3ol HRapRun) dol SR aETaRiferd ufiaded |

TS BrIRfed YA A% SfSAT, S Qoo & ¥ 2015-2016 B BIIYBRIT Bl
WBHR GRT FTHIET & IR # fIavor ot g ufaqy (R=Sr e ofsh A |
[Placed in Library, See No. LT 6067/16/16]
IR} TR0 T TeFd SR ATH YiichedRel AThied, SAYR & ¥ 2015-
2016 & a¥d ufades & e gfa (R=h o il dxamvon) den oraraifard
o |
e’y =RV RiE TeMd SRS A6 UHiheaRe ATBICT, SR & a9 2015-
2016 & BB B WWHR gRT FHlenm & v ufa (R=h Jor oFEen
HEDHROT) |

[Placed in Library, See No. LT 6068/16/16]

U BicibeeR dls, YSid & a9 2015-2016 b Al¥D UirdeT & U ufd
(=t oI SISl AHROT) A AETIard ol |

T BlidibeaR drS, ST B dY¥ 2015-2016 © BIRIDRU Bl WHR gRI
[Hle o U ufa (R qem siEsl Eavvn) |

[Placed in Library, See No. LT 6069/16/16]
PIHITC STATHE dls, Bifed & a9 2015-2016 & AN Ufdad & U Ui
(=t o 3T Hxhvv) |

HIDHIC SAATIC dls, HIed & 99 2015-2016 D VD kAT B Yh Ui
(fR=t e SN <vanvon) qe SR orETaRifara ufirde |

BIBIFC STATHC drs, Difed & d¥ 2015-2016 B BRIBRI B ARBR gRI
TqHIET & N H JaRr &1 U wfa (T qn sl i) |
[Placed in Library, See No. LT 6070/16/16]

(10) Y IaE AT vd Arhie) AfAFRM, 1937 & gRT 3 H IJUIRT (3) & fad I
SFfEgE T WA ALHLM.. 1059(37) ST 10 Taw=R, 2016 & HRA & ST H FHIRA g8 o,

H JHIRA Jped Us dircaard ST Us AMfhy (3rieHe) wed, 2016, I U Ul (fz=a dor

3T W) |

(1) (T®)

()

[Placed in Library, See No. LT 6071/16/16]

A BRI STAYHS HIARIHE, ds facell & a¥ 20152016 & dIf¥d
gferded @1 U ufa (RS qem sREsl dvavvn) |

T PIRfET STUHE BUNYE, A fQeoll & d¥ 2015-2016 & dIf¥®d
orgetl Bt e ufar (fB=t qerm sRIoh dvhwon) qoIr SHUR oraruiferd wfide |
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(@F)  Toea wfed STaie FHURTH (FHasY fdse We), T8 fQoclt & a9
2015-2016 & dIYd @R & e ufd (Bl dem Reh v denr S uR
rEmRifard gfde |

(@R) O HIIRCT STATHS BN, 75 feei! & a9 2015-2016 & HIIDBROT Dl
WHR GRT FHIET & IR # fIavor @t g ufa (FR=sr e ofish dxamvo) |

[Placed in Library, See No. LT 6072/16/16]

AT e Qe darem | wow '@ (ST, "R T aiusy) A orede "aeear, # si
S PerErEl Sff Bl AR A Fr=fergd u= FHT Ued R & & ¢

(1) (gp) v |d e AfE e, Al & ay¥ 2014-2015 & Ai¥® gfaded ol
U afa (= dem sl ) |

@) vaam wd R afrae fiem, qaed & ad 2014-2015 @& HRIGIT B WHR
R e & IN # fIarvr @ v ufq (= don it dxanw) |

2 SwE (1) ¥ IfcalRad 73 B GHT Ued W I@H H §U fAe & BHROT AW ATl
faa=or (fR=it e 3RSt dvanwo) |

[Placed in Library, See No. LT 6073/16/16]
(3) (Ud) Fafdma wd R iftam, eie & a9 2014-2015 & a1f¥e Ufodes & Ud ufd
(=t o 3reh Hxhvv) |

@) Fafdma ad fen fire, TWeid & a9 2014-2015 & HRAGROT B IRGR gRI
TqHIET & N H JaRor &1 U wfa (T qen sl ) |

(4) Swa (3) ¥ IfcaRad U= P W Ued W I@H H Y fAeva & DR AN dTell
faavor (fR= Torm 3ol dvenvu) |
[Placed in Library, See No. LT 6074/16/16]

(5) () A9 et S offg Qe BERIEIE & a¥ 2014-2015 & dIf¥d Ufided & U&
gfa (fB=ar e e dvamvon) iR oramRifaa o |

@) e Afa orfy uew, BEREE & dY 2014-2015 B HRIBIU B WRBR GRI
FHlen & ax # AR & e ufa (R qen ofreh dvano) |

6) SWE (5) ¥ IfcaRad TAT BT AW Uedd W I@H H Y e & HROT AW aTel
faa=or (fR=t a2 3Rl Hvenv) |

[Placed in Library, See No. LT 6075/16/16]
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(7) (T@®) wERTg wAfie fen oRve (@9 Ruen ifm), H98 & a¥ 2014-2015 &
a1 ufddes o v ufer (R qem sioll Tvaxon) SR o od |

@) wErg wafie e oRvg (@9 Ren oftwm), q98 & af 2014-2015 &
HTIHRUT B! IRHR gRT AHIET & N # fqaxor & v ufa (R=h qen ofn
HEDHRO]) |
@) S (7) ¥ IfcalRad TAT B AW Ued W I@H H §Y A & BHROT AW ATl
faaRor (fR=t T2 3RSl Henv) |

[Placed in Library, See No. LT 6076/16/16]

(9) (T®) +arca faenew wafifa, Awer & a9 2015-2016 & af¥® ufaded &1 e wfa
(=t o 3RSl Hwhvv) |

@) arcg e |fafa, [t @ 99 2015-2016 @ a1 o@mRi @ e ufa
(R oI RIS XHROT) AT IHWR I@TaRIferd ufide|

() “argg femew 9l SR & 99 2015-2016 & BRIGRU &I ARSGR GRI
FHlen & IX ¥ AR & g gfa (R q2 sfrsh o) |
[Placed in Library, See No. LT 6077/16/16]

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
KIREN RIJIJU): I beg to lay on the Table a copy of the Assam Rifles Civil Staff
Group ‘B’ Posts Recruitment Rules, 2016 (Hindi and English versions) published
in Notification No. G.S.R.174 in weekly Gazette of India dated 27" August, 2016
under Section 167 of the Assam Rifles Act, 2006.

[Placed in Library, See No. LT 6078/16/16]

FN 3R fFam Hewr A # wow #AR (s gevia ww) ¢ A sy weredn, #

fFrferRed o3 91 ved W & § -

(1) Ut ARATH, 2013 HT ORI 394 B IR (2) & fa F=fRad =t &t
Teh-Ueh fer (fewel a2 SIrsit Heehvo) |

ON N

(Tp) Mar Hic erered fofiics, i & 99 2014-2015 & HRIGROT & TRBR GRT
[ |

@) Trar Hie wruoed fafics, dvm @ 98 2014-2015 @1 aiffe  ufodes,
AT ol 2T 89 W fRIFeh-HeTorariRierd & fewfor|
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2 SwE (1) ¥ IfcalRad 73T B AT Ued W @ H U Ao & BHROT SN el
faa=or (fR=t a2 3Rel venv) |

(3) ()

()

(4) (T®)

()

[Placed in Library, See No. LT 6079/16/16]

I ST SAAYHE dls, A< & 99 2015-2016 & A1 Ufqdes &1 Th
gfa (E=a qm IS AwH0N) R oRATRIfard od |

T S SIAYHE dTS, 3N & dY 2015-2016 & BB Pl IR GRT
[Hle B U ufa (R qem sEsl v |

[Placed in Library, See No. LT 6080/16/16]
I e % e driinfes fafics, 75 Reelt & a9 2015-2016 &
e afrdes & ga i (R Qe Sl R @R oraruNifed o |

T e A had dliifeesd fafiics, 8 fdeell & a9 2015-2016 &
HTRIBIUT B TRHR R FHIET DT U gfal (B qm s awmv) |
[Placed in Library, See No. LT 6081/16/16]

FN R fFaH Feaw FAEd H oW WA den WHS B WA W OIod WAt (sft
T, . ITEIATOR) : A1 3fedel Heladl, # MMyl rdfa ¥ 27 da18.Uq. =iedl &l IR 4

TS HT TS WR AT g -

SRIC Ah dlgh AIgdSl, YaIveRk & a9 2015-2016 & d1¥eh Hfdad @l
U fa (= dem sl ) |

SRIC % ls® WSHS, YaIeaR @ dY 2015-2016 & AN @RIl Bl
U Ui (B e il H¥h_un) q2r SR dEraNiferd afided |

SERIC 3% ATgHh AU, YaI¥aR & 9Y 2015-2016 & BRIBRU Bl ADR
N1 e & IN # faaR & v uf (R qo il dvanwo) |
[Placed in Library, See No. LT 6082/16/16]

(2) T CHIAT SRl RAd ivce wefia den fagm &ik drenfia #=rerg, &
TSt W & d19 a9 2015-2016 & U gU GwSIT S99 &1 Ueb i (=t qem sish

HEDHRU) |

[Placed in Library, See No. LT 6083/16/16]

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND
BROADCASTING (COL. RAJYAVARDHAN RATHORE (RETD.)): I beg to

lay on the Table a copy of the Prasar Bharati (Broadcasting Corporation of India)

Conditions of Service and Authorities for Disciplinary Proceedings Regulations,



16.12.2016 45

2016 (Hindi and English versions) published in Notification No. A-10/178/2012-
PPC in Gazette of India dated 24" November, 2016 under Section 34 of the Prasar
Bharati (Broadcasting Corporation of India) Act, 1990.
[Placed in Library, See No. LT 6084/16/16]

THE MINISTER OF STATE IN THE MINISTRY OF HEAVY INDUSTRIES
AND PUBLIC ENTERPRISES (SHRI BABUL SUPRIYO): I beg to lay on the
Table:-

(1) A copy each of the following papers (Hindi and English versions) under

sub-section (2) of Section 394 of the Companies Act, 2013:-

(@) (i) Review by the Government of the working of the Bharat Pumps

and Compressors Limited, Allahabad, for the year 2014-2015.

(i1)  Annual Report of the Bharat Pumps and Compressors Limited,
Allahabad, for the year 2014-2015, alongwith Audited Accounts
and comments of the Comptroller and Auditor General thereon.

[Placed in Library, See No. LT 6085/16/16]
(b) (1) Statement regarding Review by the Government of the working of
the Cement Corporation of India Limited, New Delhi, for the year

2015-2016.

(1))  Annual Report of the Cement Corporation of India Limited, New
Delhi, for the year 2015-2016, alongwith Audited Accounts and
comments of the Comptroller and Auditor General thereon.

[Placed in Library, See No. LT 6086/16/16]
(c) (1) Statement regarding Review by the Government of the working of
the Bridge and Roof Company (India) Limited, Kolkata, for the

year 2015-2016.
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d @
(i)
(e) (@)
(i)
® @
(i)
(2 @

(i)

Annual Report of the Bridge and Roof Company (India) Limited,
Kolkata, for the year 2015-2016, alongwith Audited Accounts and
comments of the Comptroller and Auditor General thereon.
[Placed in Library, See No. LT 6087/16/16]
Statement regarding Review by the Government of the working of
the National Bicycle Corporation of India Limited, Mumbai, for
the year 2015-2016.
Annual Report of the National Bicycle Corporation of India
Limited, Mumbai, for the year 2015-2016, alongwith Audited
Accounts and comments of the Comptroller and Auditor General
thereon.
[Placed in Library, See No. LT 6088/16/16]
Review by the Government of the working of the Braithwaite and
Company Limited, Kolkata, for the year 2015-2016.
Annual Report of the Braithwaite and Company Limited, Kolkata,
for the year 2015-2016, alongwith Audited Accounts and
comments of the Comptroller and Auditor General thereon.
[Placed in Library, See No. LT 6089/16/16]
Statement regarding Review by the Government of the working of
the NEPA Limited, Nepanagar, for the year 2015-2016.
Annual Report of the NEPA Limited, Nepanagar, for the year
2015-2016, alongwith Audited Accounts and comments of the
Comptroller and Auditor General thereon.
[Placed in Library, See No. LT 6090/16/16]
Statement regarding Review by the Government of the working of
the Richardson and Cruddas (1972) Limited, Mumbai, for the
year 2015-2016.
Annual Report of the Richardson and Cruddas (1972) Limited,
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(h) (@)
(i)
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(i)

Mumbeai, for the year 2015-2016, alongwith Audited Accounts
and comments of the Comptroller and Auditor General thereon.
[Placed in Library, See No. LT 6091/16/16]
Statement regarding Review by the Government of the working of
the Heavy Engineering Corporation Limited, Ranchi, for the year
2015-2016.
Annual Report of the Heavy Engineering Corporation Limited,
Ranchi, for the year 2015-2016, alongwith Audited Accounts and
comments of the Comptroller and Auditor General thereon.
[Placed in Library, See No. LT 6092/16/16]
A copy of the Annual Report (Hindi and English versions) of the
National Automotive Testing and R &D Infrastructure Project,
New Delhi, for the year 2015-2016, alongwith Audited
Accounts.
A copy of the Review (Hindi and English versions) by the
Government of the working of the National Automotive Testing
and R &D Infrastructure Project, New Delhi, for the year 2015-
2016.
[Placed in Library, See No. LT 6093/16/16]

(3) A copy each of the following papers (Hindi and English versions):-

(i)

(i) Memorandum of Understanding between the Cement Corporation of

47

Memorandum of Understanding between the Richardson & Cruddas

(1972) Limited and the Department of Heavy Industry, Ministry of

Heavy Industries and Public Enterprises, for the year 2016-2017.

[Placed in Library, See No. LT 6094/16/16]

India Limited and the Department of Heavy Industry, Ministry of

Heavy Industries and Public Enterprises, for the year 2016-2017.

[Placed in Library, See No. LT 6095/16/16]
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(iii) Memorandum of Understanding between the Sambhar Salts Limited
and the Hindustan Salts Limited (Holding Company) for the year
2016-2017.

[Placed in Library, See No. LT 6096/16/16]

(iv) Memorandum of Understanding between the NEPA Limited and the
Department of Heavy Industry, Ministry of Heavy Industry and
Public Enterprises, for the year 2016-2017.

[Placed in Library, See No. LT 6097/16/16]

(v) Memorandum of Understanding between the Heavy Engineering
Corporation Limited and the Department of Heavy Industry,
Ministry of Heavy Industry and Public Enterprises, for the year
2016-2017.

[Placed in Library, See No. LT 6098/16/16]

(vi) Memorandum of Understanding between the Hindustan Salts

Limited and the Department of Heavy Industry, Ministry of Heavy

Industry and Public Enterprises, for the year 2016-2017.

[Placed in Library, See No. LT 6099/16/16]

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE AND
MINISTER OF STATE IN THE MINISTRY OF CORPORATE AFFAIRS (SHRI
ARJUN RAM MEGHWAL): I beg to lay on the Table:-
(H A copy each of the following papers (Hindi and English versions)
under Article 151(1) of the Constitution:-

(1) Report of the Comptroller and Auditor General of India-Union
Government (No. 31 of 2016) — (Performance Audit) Land
Management in Delhi Development Authority, Ministry of Urban
Development.

[Placed in Library, See No. LT 6100/16/16]
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(iii)

(iv)

49

Report of the Comptroller and Auditor General of India-Union
Government (No. 32 of 2016) — Railways for the year ended March,
2016.

[Placed in Library, See No. LT 6101/16/16]
Report of the Comptroller and Auditor General of India-Union
Government (No. 33 of 2016) — (Performance Audit) Management
of Launch Services, Department of Space.

[Placed in Library, See No. LT 6102/16/16]

Report of the Comptroller and Auditor General of India-Union
Government (No. 34 of 2016) — Accounts of the Union Government
(Financial Audit) for the year 2015-2016.

[Placed in Library, See No. LT 6103/16/16]

A copy each of the following papers (Hindi and English versions):-

(1)

(ii)

(iii)

(iv)

Union Government-Finance Accounts for the year 2015-2016.
[Placed in Library, See No. LT 6104/16/16]

Union Government-Appropriation Accounts (Civil) for the year
2015-2016.

[Placed in Library, See No. LT 6104A/16/16]
Union Government-Appropriation Accounts of the Defence Services
for the year 2015-2016.

[Placed in Library, See No. LT 6104B/16/16]
Union Government-Appropriation Accounts of the Postal Services
for the year 2015-2016.

[Placed in Library, See No. LT 6104C/16/16]



16.12.2016 50

(3) A copy each of the following Notifications (Hindi and English versions) under
Section 241 of the Insolvency and Bankruptcy Code Act, 2016:-

(i) The Insolvency and Bankruptcy Board of India (Salary, Allowances
and other Terms and Conditions of Service of Chairperson and
members) Rules, 2016 published in Notification No. G.S.R.831(E)
in Gazette of India dated 29™ August, 2016.

(11) The Insolvency and Bankruptcy (Application to Adjudicating
Authority) Rules, 2016 published in Notification No.
G.S.R.1108(E) in Gazette of India dated 30"™ November, 2016.

(iii)) The Insolvency and Bankruptcy Board of India (Model Bye-Laws
and Governing Board of Insolvency Professional Agencies)
Regulations, 2016 published in Notification No. IBBI/2016-
17/GN/REG001 in Gazette of India dated 22" November, 2016.

(iv) The Insolvency and Bankruptcy Board of India (Insolvency
Professional Agencies) Regulations, 2016 published in Notification
No. IBBI/2016-17/GN/REG002 in Gazette of India dated 22™
November, 2016.

(v) The Insolvency and Bankruptcy Board of India (Insolvency
Professional) Regulations, 2016 published in Notification No.
IBBI/2016-17/GN/REG003 in Gazette of India dated 23"
November, 2016.

(vi) The Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016
published in Notification No. IBBI/2016-17/GN/REG004 in
Gazette of India dated 30™ November, 2016.

[Placed in Library, See No. LT 6105/16/16]
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(4) A copy each of the following Notifications (Hindi and English versions)

under sub-section (2) of Section 462 of the Companies Act, 2013:-

(1)

(i)

(iii)

Draft Notification No. F. No. 01/02/2014-CL.V making certain
amendments in the Notification No. G.S.R.463(E) dated 5" June,
2015.
Draft Notification No. F. No. 01/01/2014-CL.V making certain
amendments in the Notification No. G.S.R.464(E) dated 5" June,
2015.
Draft Notification No. F. No. 01/02/2014-CL-1 making certain
amendments in the Notification No. G.S.R.466(E) dated 5™ June,
2015.

[Placed in Library, See No. LT 6106/16/16]

A WM Qe doem § wow @5 (S " I Uved) - A sy Heredn, d
3Maeh! SFAfT A FreifeiRad o= |quT ueel W @1 dredl &

(1) (T®)

()

@) ()

()

(3) (T)

Feerg B FeTr Hed, 3R & a¥ 2015-2016 & d1¥d oIl &Y Th Ui
(Rt oI 3RSl AHR0T) AT I TR @I ufcrae |

H ES Reror Hedl, 3IMRT & 99 2015-2016 B HRIBRI] Bl IR gRI
e Bt vep ufer (= e Siuslt Hwenvv) |

[Placed in Library, See No. LT 6107/16/16]

el $RESE 3iTh CaIailoll ISRl & 9¥ 2015-2016 & AT gfddad
B UH Ui (BT T SIS AFH0T) qAT @RI ol |

el EREST 3Tt CaTairoll ISRl & dY 2015-20116 P BIIBROT Bl
WRHR GRT AT DT U Uil (BT qen i Awm ) |

[Placed in Library, See No. LT 6108/16/16]

T $RESYE i1 CaTarSl eI Uawl, JfUAT & ay 2015-2016 B
e ufrdes @t gd ufa (RS qen ool Avawon) qen oaTRifad o |
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T SRESYT 3T STl vl Uael, (AT & ay 2015-2016 P
HTIHRUT B! TRBR R FHIET DY b Uiy (= qem s dxamvv) |

[Placed in Library, See No. LT 6109/16/16]

AT 8% ¥l SRECYC 3% CaTaliol, galedE & a9 2015-2016 &
s firdes &t o i (B qe S Ao q oRaTRifed o |

AT 8% Ul SRECYC 3% CaTaliol, Salede & a9 2015-2016 &
HTRIBIUT B TRHR R FHIET DT U gfal (B qm s awmv) |

(5) Swa (4) H SfcedRad U= B W Ted W & A gY fAeva & SRUT DI SN
aren faavor (R qem SHeht ) |

(6) (T)
()

(<)

) ()

(8) (T)

()

[Placed in Library, See No. LT 6110/16/16]

T BISMAA BIR JHRM 36 Ig oitdw, 8 fdeell & 9 2015-2016 &
e ufrdes @t ga ufa (RS qem ol Avawon) qen oaTRifad o |

T BISMAA BIR JHRM 36 Ig oitdw, 8 fdeell & a9 2015-2016 &
aTfes orEmsll @t e Ui (RS qem ofisil Avawon) qen oraTRifa o |

T BISMAA BIR JHRM 36 Ig oitdw, 8 fdeell & a9 2015-2016 &
HTIHIUT B! TRBR R FHIET DY b ufay (= qem s dwmvv) |

[Placed in Library, See No. LT 6111/16/16]

AR Tdg FRAM g% b a9 2015-2016 B ¥ Ufaded &I Tb Ul
(fR=t e SN vanvon) qeim JETaifa o |

AR Ydee WA s b a¥ 2015-2016 & HRIBRY Bl IR GRI
JHler & I H fFaRer (fF=E Jon 3Rl ) |

[Placed in Library, See No. LT 6112/16/16]
fafared gfafgdl, eied & a9 2015-2016 & afte gfdded &1 U ufd
(Rt o 3o Hxahv) |

fafaed Jfafedl, e & a9 2015-2016 & dlf¥e @Rl & Th Ui

(o=t oI SRIST HXHRUT) AT I R @I fcrde |

fafeed gfafgdl, e & a9 2015-2016 & DHRIBUT Bl DR gRI
FHten &y ufa (R qem el dRawn) |

[Placed in Library, See No. LT 6113/16/16]
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(9) (W) Vg JFEARFE 3iTh Heicd, HIGARP & a9 2015-2016 & AN ufrdeT @
U afa (= qerm st Hanv) |
@) Vo AR i Fled, FHIARPN & 9§ 2015-2016 & HIRIGIOT dY
TRBR GRT FHIEAT BT Ueb Uil (FT qAT SUSH AwBI) |
[Placed in Library, See No. LT 6114/16/16]

(10) (V) el ERESE 3T CaIdiSll, Blelihe & ay 2015-2016 & AN Hfcraad
DI UH Ui (BT qA ST B0 qAT @RI o |

@) ud $ReST S Caldisll, Hlelihe & a¥ 2015-2016 & HRIBRIT B
WRHR R FHIET DT U Uil (BT qem i awmv) |

(11) Swa (10) ¥ IfedtRad T3l B FHT Ued R @1 H gU fAord & SR S dTell
faavor (fR=t Torm 3ol venvu) |

[Placed in Library, See No. LT 6115/16/16]
(12) @®) oo HaRES afis s, o= & af 20152016 & A wfdeT & @
gfa (fE=ar e foh Ao |

@) Ao Yafdd & SR, S & a9 2015-2016 @ dTiNE @B @ b
gfa (= e SIS AHRvn) qm 9 W oETRieT ufade |

()  Aoa IFAafEET offs S, SR & 99 2015-2016 B DBIRIDRU B ABR gRI
JHie & ue wfa (B o sfsh @)

[Placed in Library, See No. LT 6116/16/16]

(13) (T) THal Fed 9gION Aol JEAfFS), SR Tgdted & ay 2015-2016 B
e gfded ot g ufa (R qem sirsl e |

@) THa ded S Tedten IMANGE, SR eard & 99 2015-2016 @
HTIDBROT BT FRBR GRT FHIET BT b T (=l T2 il wanzon)

[Placed in Library, See No. LT 6117/16/16]

(14) (vp) Proxr gREREE, GEERFR & a8 20152016 & arfie wRded @1 v uRr
(fR=t T ol <wawon) |
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B JFafed, AR, & a9 2015-2016 & DHRIBRU Pl ARBR GRI
[qHlET Bt U ufa (Rt qm Sirsl wwanvon)

[Placed in Library, See No. LT 6118/16/16]

Ao IAERGE oifh siifeen, ®RIYe & a9 2015-2016 & a1V Hfdded &
U wfa (= qerm Rrsh vanu) |

Ao ARG 3t aifSen, SRS & ay¥ 2015-2016 & d1NE ol@Tdl &I

U afa (B e Sl Hxahvun) deim S9 W IE@Taien ufides |

Ao IAERGET oifh afifeen, ®RIYS & ay¥ 2015-2016 @ HRIGII Bl
URBR GRI A B b ufer (= e 3iioh wvapvvl)

[Placed in Library, See No. LT 6119/16/16]

IR Wenfiret WReme, arerdl, [EEre & 9§ 2015-2016 & Alfv®
gfede @1 U afa (Rt qem siEre o) |

HRAT Wit ARer, arere), ATl & ay 2015-2016 & dlNd s
Pt T Tfa (B q2r ST Axawon) dem S UR or@ravier ufadad |

HRAT HIENR®l W, Iarere], Jaree! & a9 2015-2016 & BIRIDBRU B
TRHR R AT Bt g Ui (B q siusi dvamvon)

[Placed in Library, See No. LT 6120/16/16]
AR Wt dwmE, A0S, AYs & a¥ 2015-2016 & dT¥H UfIdeT &Hi
U ufa (fB=a qem sl Hwamvo) |
AR WRIA®T 9%, A0, A0S & a9 2015-2016 & AN oGl &

U afa (B e sl Hahvun) dei S IR oIE@Tavien ufides |

YR W) IR, TS, JIS B Y 2015-2016 B BRIDBRUT Bl IRBR
ERT |Hle & Te gfa (R Jor sl vavv)
[Placed in Library, See No. LT 6121/16/16]
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(19)

(20) (T®)

(22) (T)
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AT 3reudrd RIefor AR ST, 8 fieell & 99 2015-16 & df¥®
oG B UH Al (T T SISl H¥hvon) 1S9 W ol T yide |
[Placed in Library, See No. LT 6122/16/16]

vsfia (Efew) fafice den wma ward e #3ea © §9 99 2016-
2017 & forq gu awsia S+ @ wfa (R de sfrsht Ao |
[Placed in Library, See No. LT 6123/16/16]

e offw smifealm ¢ (Aved 99), 498 & a¥ 20152016 & a1
gfides & U ufa (fR=d Tor 3Ersi ARansor) e oRaTaNiferd o |

IS 3ffm emifealm offvr (SRe+t d9), a8 & a¥ 2015-2016 & BTG
P WRHR R AHIET & IN H faavor (fR= q2n i v |
[Placed in Library, See No. LT 6124/16/16]

TRATT T8 GIH fTsRMUeell & a9 2015-2016 & d1f¥e Hfded & Udh
gfa (R=ar e o AxHvn) qe oaTRifaa o |

AR Fded AR feeRUeett & a9 2015-2016 & HIRIBIN Bl TRHR
SR e & IR # faawor (fR=d Qe ofreh iwano) |

[Placed in Library, See No. LT 6125/16/16]
faeafaemery srgem amam, =8 facell & ay 2015-2016 & d1f¥c Hirda !
Tep gl (BT e Soh HwhRoT) dl I o |

faeafdeme srem s, 5 focell & 99 2015-2016 & dTN® ol &I

U gfa (= e Sl Hahvon) deim S9 W IETuie uiides|

favafdema oM omam, w8 fdcell & 99 2015-2016 & HRIGIU B
IWRHR R FHET & Ix 7 fya=or (RS qen ofsh dxamvo) |

[Placed in Library, See No. LT 6126/16/16]
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(23) (T)

()

(24) (T)

()

(25) (T®)

()

(26) (T®)

()

(27)(T®)
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T Wk feemdis, fawafy & 9§ 2015-16 @ @i wfodeT @ va afa
(fR=Y oI 3N ARHROT) AT AGTIARNT o |

I Apa fqemdie, fowufd & a9 2015-16 & HRIGT B WWBR GRT
[Hle B g g (B Jor Si¥rsl W) |

[Placed in Library, See No. LT 6127/16/16]

i it e o gfafidl, 78 fieelt & 99 2015-2016 & a1f¥a
gfaded &1 U ufa (B T2 3ol H=epvur) dom aroifard o |

SfaR et eed o gFafad), T3 faeel & 99 2015-2016 & HIIDR
P IRGR gRT AHIET & v ufar (R= qerm st dvamso) |

[Placed in Library, See No. LT 6128/16/16]

. e Tt favafdeney, PR & 99 2015-2016 & df¥e Ufddes @i
U afa (B e SISl H¥hvon) e orarueiard o |

<. e s fawafdemey, IR & 99 2015-2016 & dATNG oGRI & b
gfa (F=ar e S AHvn) qAT I W oaTRie ufiaded |

1. g Tis favafaeney, IR & 99 2015-2016 & BRIBIUT B AIHR
gRT |Hlen &1 uep ufa (Rl o sl W) |
[Placed in Library, See No. LT 6129/16/16]

IRy fag fawafderney, R & 99 2015-16 & alf¥e Ufded & U
gfar (fB=ar e o AxHvvn) qem oETRifad o |

Ry feg favafaenery, IR & 99 2015-16 & HRIBROT B WHR GRI
JHle Bt U ufar (B qe sl Aheu) |
[Placed in Library, See No. LT 6130/16/16]

o favafaene, msoial & a9 2015-16 & di¥e ufdded & vdh ufa
(=Y oI QST AhHR0T) AT AETIRIferd o |
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(28) (T®)

()

(29) (V)

()

(30) (T®)

()

(31) (T®)
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oty favafaeney, emgoiid & d¥ 2015-16 & BRIGRU Bl IRBR g
[Hle B g g (fR= Jor sl W) |

[Placed in Library, See No. LT 6131/16/16]
Ao Yrafdd st dome, wider & a9 2015-16 & a1 ufded @ T
gfar (B=ar e o AxHRun) qe oETRifad o |
Ao IHEgE sl dote, 9fdeT & 99 2015-16 & HRIBROT B ARBR GRI
JHle Bt U wfar (B qe sl o) |

[Placed in Library, See No. LT 6132/16/16]

JOgR YA, IR ® 99 2015-16 & ali¥e Hiaded & U ufa (e
TqAT JUSI AHIN) TAT oRATIRIET o |

TOgR IafFEl, TR & 99 2015-16 P BIRIDRUN DI ABR GRI FHIET D
U afa (B e sl Hwmvo) |

[Placed in Library, See No. LT 6133/16/16]
Ao Yfrafddr sifw sRarm, Ag=Te & ay 2015-2016 @& d1i¥d UfrdaT &l
U Uiy (fRea) e ool WRepvon) qen orarmiferd o |

Ao giafid it sRaron, A= & ay 2015-2016 & Al @3l &I

U afa (= e Sl Hxahvon) deim S9 W IE@TuRien uiide|

Ao Jafdd s sRamn, Az & a9 2015-2016 & HIIDRU Bl
WRBR GRI A B Y ufer (= e 3ol dvapvv) |
[Placed in Library, See No. LT 6134/16/16]

el YRAafEd sife vk, TR @ a8 2015-16 & a1 ufdeT @ T
gfar (B=ar e s AxHRon) qe oETRifad o |
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(32)

(34)

()

58

dod IFARGE i HHR, SR & a9 2015-16 P BRI DI ABR
G AHleT B Ueh ufer (B o Sfuslt Hwenvv) |
[Placed in Library, See No. LT 6135/16/16]

Ao AERTE &ifh ToRME, MER & a9 2015-2016 & aATND @13 Bl

U gfa (B e 3l Hxahvon) deim S9 W I@TuRie ufide|

[Placed in Library, See No. LT 6136/16/16]
dod Al 3ife oI, SR & 99 2015-2016 & ATNSD oAl @
U afa (B e SISl HxhRvn) 91 9 W IETaie Hiide |

[Placed in Library, See No. LT 6137/16/16]
RS a1 Wrenfies! R i, 2014 ®1 aR1 50 & A FeferRad
SFfegETIall 1 Yeb-Uep Ui (B e siirell dwehvvl)-

S 2 feERR 2016 & WRA & JOMMF H AR . BLIM. 3640(30) H
EEAINCIEIRIY

TS gRT JaE MAs-weia aar urenfie S fSomsa iR fafmior,
SEAYR DI Ugell AT o1 2 fodmr, 2016 & 9RA & Io0A H ARG 4.
P13, 3641(37) ¥ PG g3 oMl

3ce fael aroil-uReT e drenfier e forga sk fafti,
TaTferaR bl Ugell WA St 2 fedwR, 2016 © WRA & o0 H AfERE 9.
HI.3M. 3639(37) ¥ WA gg ol

AR a1 HrEiel 4, saeEe S 2 QR 2016 & 9Rd &
RIS ¥ AR . DA 3642(37) H THIRIT g ol



16.12.2016

(ar=)

(35)

(36)
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P13, 4000(31) ST 9 AR, 2016 & HRA & AU H WHIRIT TAT AT T
et faert aroTll- W e drenfiie SR yae |, ek & oy
ST &Y M & IR # 2

PI3MM. 4001 (1) S 9 AR, 2016 & WRA & AU H YhIRAA g AT qAT
ST IR g wenfie S Rorga iR it sy @ fog
JNEATGY IA1Y S & IR ¥ ¢

HIIM. 4002(37) ST 9 AR, 2016 & WRA & JAoTIH ¥ THIRAT GOl AT qAT
ST Ufed gReT U4 fHs- WRA A Al S, feergT sk
fafrtor, SeaqR & oy sreaTes 991g 9 & IR #H 2

B3N 4005(3) S 13 fGA=R, 2016 & WRA & AU H YHIT AT AT
TAT S AR A1 HIENfes! AL, SeArerEre © fay searesr g o &
TR H B

[Placed in Library, See No. LT 6138/16/16]
faeafaemery arger s Affd, 1956 H aRT 28 & ia fqeafqera™
G RN (W qor fageh e dvemsll & He TdhreHd qgdll ©
A BT Faee AR argRemn) fafem, 2016 S 11 Jalg, 2016 & 9RA &
RIGYH 4 SfOg@T 4. U9, 1-1/2012 (FAUI-3N) F Jh1l gU 9, &
gfa (E=a e s ) |

[Placed in Library, See No. LT 6139/16/16]

darg foeafaerem orfafRm, 2009 & ORT 43 & IUART (2) & A
FrfeTRaa stfeRgaIatl Bl Ueh-Ueh i (Bt o Siiot Avepeon)

G F. 163 Sl 6 I[A, 2013 B WRA D AU H YHIRAA gg AT o
B UYL SR ARET A & bary favafaenery sifafiaw, 2000 @ WA
. 11, 12, 13 3R 14 ¥ FNeq fowar w2
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(37)

(38)
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SITERTET . 42 Sl 24 JERER, 2014 S HRA B AYH H JHIAA g AT 201
e gR1 B faeafderay oReM, IoRAM A Hefdd HRIGR uRkye 6
MUY 3R TS, b URY DI MUY R e, fAWE @1 @R
faurmege o Fgfad, Ao iR FRRET 9 &1 e, Thd die Bl HAT:
AN & wieepRvl, el weamr iR AR eI Bl RJUAT Bl
e fPy S deeh &R/ defea ooy faeafderera sifafte, 2009 &
fafsr . 11, 12, 15 (6) # WNed MR 73 AfAfY 40, 41, 42, 43 3R 44 F7
ferafor fepar an 2|

SERTET . 275 Sl 19 Q@R 2012 & ARG & ASUA H FHIeE g8 ol
qon fd gRT A HRIGN IRYg & T8 3R & UMY qA1 srbrafie
aRYg & Mo iR TS ¥ Hdfa doa IFafGd offs afferrg & dud
faeafaenera sifefraw, 2000 & fafer 4. 11 SR 13 # Fened fhar 1 5l

[Placed in Library, See No. LT 6140/16/16]

MR JTeqiRard A& AR AT Ifaf T, 2004 ®F g1 24 B SULRT
(2) & o9 I TeuNiEd e AR AT (oransti w1 arf¥es faawon)
Hemes M, 2016 S 17 FER, 2016 & WRA & Jo0F H ARFRA 9.
|l HLA. 1076(37) ¥ YHIRG Y 9, B Tah ufa (T a1 sl W)

[Placed in Library, See No. LT 6141/16/16]

Rae ARA Tepeirep! e uRug IffFRH, 1987 @ ORT 24 & ofAd
frmforRaa srfeRgaal @& Ud-uss ufd (o=t e i Hwevv) |

Rge W Tepeitep! Riem aRug (I =a, Afge Bl o e «
AM ITed &1 FaRer 3R afime iR doia! Rieor wRensti d Rreprad
fHrareon) fafsae, 2016, S 10 7, 2016 & HRA & ISUA H AT AT
Uh. TATSUICIS/S&gyd/2016/01 # YT gU |
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sige R da-iat e uRyg (I @mewilyes e sid waas &
e e Rien Srihd, AHeEie Herldardd B 3R BIrad S
yerdn) (Ygelm dehed) e, 2014, ST 4 BRAW, 2016 & URA © Jo0A H
AT AT Th. . 7-6/SIS-USH/TTUHRITH/ 2013-a1 § FhIRIT §Y
q|

JRae W debeiep! e uReg (srvmafRma) (vgen denes) fafzs, 2012,
Sl 18 TGS, 2016 & WRA & oA H SIfRpaT A& Uh. 9. 2-2/3-

UIUHeRIUH/g UASh1/2016 H TehTIRId gY |
IRae ARART ATl e aRYg (UTSTHH BT AHSBRUT AR Tebeileh] HRRATAT
# faenfdat @1 waw) fafee, 2016, 91 14 RIARR, 2016 & ARG & Io9F H
STfeRpE A U, . Wisudl/AH/2016 H YT §U o
JREe WRA bt e uRug da-iet wvermeti (f/fewimm) & fRues
qAT 3T JABIRMAD Wh & olg AT, JaTHM, AT e, DRI YSaraHT
wHH (Auud) onfe 9 Hdfed wfud qe/fadafia & a) 4 WaRo, 2016
(Uger |NE) 2016, S 10 S, 2016 & HRA & J[GUF ¥ SR A=A
Uk, ¥. 27/Res/Uee1/01/2013-14 H YHIRE gY Al
aget WA qaial Rrem oReg (@@fiat dwermell & fog ergHes faan
o) fafra¥, 2016, ST 30 AR, 2016 B HRA & J9YF H SERIEAT G
U, 9. Udl/TRMSHICIE/XA./2016 H TR §U A

[Placed in Library, See No. LT 6142/16/16]
et At sl AT, e & a9 2015-16 & allve Hiqdad Bl
Udh Ui (R qem St Rapvon) e oragroifard od |

dod JFAfESr offe affferrg e @ @y 2015-16 & HIRIGRU DI
URBR ERT FHIEN DI Ueh Ui (fe=l e Siursfl wvebvon) |

[Placed in Library, See No. LT 6143/16/16]
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THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT
AND HIGHWAYS, MINISTER OF STATE IN THE MINISTRY OF SHIPPING
AND MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI MANSUKH L. MANDAVIYA): 1 beg to lay on the
Table:-
(1) A copy each of the following papers (Hindi and English versions) under
sub-section (1) of Section 394 of the Companies Act, 2013:-
@ @ Statement regarding Review by the Government of the working
of the Fertilizer and Chemicals Travancore Limited, for the year
2015-2016.

(i)  Annual Report of the Fertilizer and Chemicals Travancore
Limited, for the year 2015-2016, alongwith Audited Accounts
and comments of the Comptroller and Auditor General thereon.

[Placed in Library, See No. LT 6144/16/16]
b 1 Review by the Government of the working of the Hindustan
Insecticides Limited, New Delhi, for the year 2015-2016.

(i)  Annual Report of the Hindustan Insecticides Limited, New
Delhi, for the year 2015-2016, alongwith Audited Accounts and
comments of the Comptroller and Auditor General thereon.

[Placed in Library, See No. LT 6145/16/16]
() (1) Statement regarding Review by the Government of the
working of the National Fertilizers Limited, New Delhi, for
the year 2015-2016.

(11) Annual Report of the National Fertilizers Limited, New Delhi,

for the year 2015-2016, alongwith Audited Accounts and
comments of the Comptroller and Auditor General thereon.

[Placed in Library, See No. LT 6146/16/16]
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(d)

(e)

)

(2)

(i)

(i)

(i)

(i)

(i)

(i)

(i)

(ii)

Statement regarding Review by the Government of the
working of the Madras Fertilizer Limited, Chennai, for the
year 2015-2016.
Annual Report of the Madras Fertilizer Limited, Chennai, for
the year 2015-2016, alongwith Audited Accounts and
comments of the Comptroller and Auditor General thereon.

[Placed in Library, See No. LT 6147/16/16]
Statement regarding Review by the Government of the
working of the FCI Aravali Gypsum and Minerals India
Limited, Jodhpur, for the year 2015-2016.
Annual Report of the FCI Aravali Gypsum and Minerals India
Limited, Jodhpur, for the year 2015-2016, alongwith Audited
Accounts and comments of the Comptroller and Auditor
General thereon.

[Placed in Library, See No. LT 6148/16/16]
Statement regarding Review by the Government of the
working of the Projects and Development India Limited,
Noida, for the year 2015-2016.
Annual Report of the Projects and Development India
Limited, Noida, for the year 2015-2016, alongwith Audited
Accounts and comments of the Comptroller and Auditor
General thereon.

[Placed in Library, See No. LT 6149/16/16]
Statement regarding Review by the Government of the
working of the Brahmaputra Valley Fertilizer Corporation
Limited, Dibrugarh, for the year 2015-2016.
Annual Report of the Brahmaputra Valley Fertilizer
Corporation Limited, Dibrugarh, for the year 2015-2016,
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alongwith Audited Accounts and comments of the
Comptroller and Auditor General thereon.

[Placed in Library, See No. LT 6150/16/16]
Statement regarding Review by the Government of the
working of the Rashtriya Chemicals Fertilizers Limited,
Mumbai, for the year 2015-2016.
Annual Report of the Rashtriya Chemicals Fertilizers Limited,
Mumbai, for the year 2015-2016, alongwith Audited Accounts
and comments of the Comptroller and Auditor General
thereon.

[Placed in Library, See No. LT 6151/16/16]

A copy of the Annual Accounts (Hindi and English versions) of the

National Institute of Pharmaceutical Education and Research, Kolkata,

for the year 2014-2015, together with Audit Report thereon.

Statement (Hindi and English versions) showing reasons for delay in

laying the papers mentioned at (2) above.

[Placed in Library, See No. LT 6152/16/16]

A copy of the Annual Accounts (Hindi and English versions) of the

National Institute of Pharmaceutical Education and Research, Raebareli,

for the year 2014-2015, together with Audit Report thereon.

Statement (Hindi and English versions) showing reasons for delay in

laying the papers mentioned at (4) above.

[Placed in Library, See No. LT 6153/16/16]
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w@rRey 3R aRaR wearr HAeE H W WA (3h meW RiE perwq): A oree wele,
# aues! sl A SHT ST ged @t 3R A FMfaRad o= 941 yedl 1R kg1 @redn g -

(1) )

()

T SRISC 3 Hed gedf Us =Y WIgd, ST & ay 2015-2016 &
s Ufirdes &t gd i (R qe S Ao q oRaTRifed o |
T SRISC 3 Hed gl Us =Y WIgd, ST & ay 2015-2016 5
BB DI ARDHR GRT FHIT BT U Ui (B q=m i Awmo) |

[Placed in Library, See No. LT 6154/16/16]
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fFrfeTRad ®wi H 9 Y& D 99 2016-17 & TN UiIdad] B - Ul
(Rt oI RIS ARHROT) TAT A@TAAfETT e~
STRIREAT ST BHs(AMID 3R 3MMeh TR W) 1|
[Placed in Library, See No. LT 6155/16/16]
SRR SR (AT 3iR i [y srwiem &) deiel
[Placed in Library, See No. LT 6156/16/16]
ST AL DHs (31T gfg wwerr) faeell|
[Placed in Library, See No. LT 6157/16/16]
ST AL D5 (STTG™ ATh AT HRATH) TRATS |
[Placed in Library, See No. LT 6158/16/16]
SRR LN Bs (A f[aumT, qarere JFarge)) Jarerc|
[Placed in Library, See No. LT 6159/16/16]
ST L B (M Ui WRed 3R aRaR Bedol =T H)

IESIGH
[Placed in Library, See No. LT 6160/16/16]
ST AL DHs (A fawm, F@e, favafdered) a@Ts|

[Placed in Library, See No. LT 6161/16/16]
STAAT AU s (Hifeden! faum, year fdeafdenea) ger|

[Placed in Library, See No. LT 6162/16/16]
ST AT DHs (TTRIel IS 3R AT FLI) qul|

[Placed in Library, See No. LT 6163/16/16]
S AR SHw(AE 3R ruged i fawm, S gfE s A

Jfrafdel) wrR|
[Placed in Library, See No. LT 6164/16/16]
STAAT SHU Bg(BRel fazafqenery) foma-iagwA|

[Placed in Library, See No. LT 6165/16/16]
SR T s (ATeTollel gartsar favafdency) Seayr|

[Placed in Library, See No. LT 6166/16/16]
ST AL Bs(3niel fazafere) faumamee|

[Placed in Library, See No. LT 6167/16/16]

(dI<B)

SHAEIT A Bs(Toe faeafderne) dsie|
[Placed in Library, See No. LT 6168/16/16]
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THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (SHRI C.R. CHAUDHARY): I beg to

lay on the Table:-

(1

A copy each of the following Notifications (Hindi and English versions)

under sub-section (6) of Section 3 of the Essential Commodity Act, 1955:-

)

(i)

(i)

(iii)

(iv)

G.S.R.871(E) published in Gazette of India dated 8" September,
2016, regarding imposition of stock holding limit on producer of
sugar.

G.S.R.932(E) published in Gazette of India dated 30™ September,
2016, regarding Factory-wise FRP of sugarcane for 2015-16.

The Sugarcane (Control) Second Amendment Order, 2016 published
in Notification No. S.0.3093(E)/Ess.Com/Sugarcane published
in Gazette of India dated 30" September, 2016.

S.0.3348(E) published in Gazette of India dated 28" October, 2016,
regarding extension of tenure of imposition of stock holding limit

and turnover limit on sugar.

[Placed in Library, See No. LT 6169/16/16]

A copy of Notification No. S.0.3577(E) (Hindi and English versions)
published in Gazette of India dated 29" November, 2016, fixing the subsidised

price at rupees 3 per kg for rice, rupees 2 per kg for wheat and rupee 1 per kg for

coarse grains, for a period ending on 31% March, 2017 under sub-section (2) of

Section 37 of the National Food Security Act, 2013.

[Placed in Library, See No. LT 6170/16/16]

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (DR.
SUBHASH RAMRAO BHAMRE): I beg to lay on the Table :-

a copy each of the following papers (Hindi and English versions) under sub-

section (1) of Section 394 of the Companies Act, 2013:-
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(1)

2)

(i)

(1)

(i)

Review by the Government of the working of the Mishra
Dhatu Nigam Limited, Hyderabad, for the year 2015-2016.
Annual Report of the Mishra Dhatu Nigam Limited,
Hyderabad, for the year 2015-2016, alongwith Audited
Accounts and comments of the Comptroller and Auditor
General thereon.

[Placed in Library, See No. LT 6171/16/16]
Review by the Government of the working of the Mazagon
Dock Shipbuilders Limited, Mumbai, for the year 2015-
2016.
Annual Report of the Mazagon Dock Shipbuilders
Limited, Mumbai, for the year 2015-2016, alongwith
Audited Accounts and comments of the Comptroller and

Auditor General thereon.

[Placed in Library, See No. LT 6172/16/16]
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12.08 hours
COMMITTEE ON PUBLIC UNDERAKINGS
15™ and 16™ Reports

N [N

S I FAR (BETST) ¢ feTe ARG, H ARBN IughH| et AT & Freferaa wfides
(fe=<t T SISl W¥ehvvl) IR el §

(1) 2T YT HeRT yue gRWA HRUNT foIffics (SSsmeierl) wddt 154t
gfeded |
) fRgw omiife aftwea fafics (Tasiviite)” & IR # IRHR) IuwHl

et wfafy & od ufdae # idfdse fewfrl/RIeiRe ©R WRER gRT H1-TTs-
HRATs Aae 1697 Hfrded |

12.08 2 hours

PUBLIC ACCOUNTS COMMITTEE
60™ to 63" Reports

it At g9 (Mss) @ semy wElewl, § A oRkdl WA (2016-17) & freiforRad

gfcrde (few< o SISl W¥epRvT) UG BRal g ¢
(1) 2015 & ¥ YU Yol Ufded d&id 14 W MMRT ARG X § g
I AT & RIS o g8 HIST HIfd Bl Jae o wWarr’’ vy w®
60d1 Hferde |

(2) fager #=mera gR1 Af¥ad <uer wdy & IR # AT & 30d uftdes # ofafds
e for/RIeTReN R WRGR gRT HI-Te-bRaTs daeh 6197 ufarded |

(3) 2015 & A YUS ol URIdes WRAid 43 W MERT I iR MR-
Bgg Bra fhesw’” fawy wR 62af ufde |

@) 2014 & A vus Uo URIdeT Wi 29 W MR ‘B SWTG SR HaT
BHR H HATS 3R 2MRTAT D1 gema’” faway W 63ai wferda |
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12.09 hours
COMMITTEE ON WELFARE OF SCHEDULED CASTES
AND SCHEDULED TRIBES
9™ Report

. feRe ®. wieml (SEdeEE) : B AAem 9 dta R dag/erde
BT /ATSAT H AT Sl 3R S Soedl & 8 & iU @ (el SARefor
T @1 foharaad &R AU AfABIRAT BT RGO & IR I Sl a1 rgfad
SISl & hedTol Hedl AT BT 9af fided (B qm 3isl Awhon) IRjd Hral &l

12.10 hours

COMMITTEE ON PRIVATE MEMBERS’ BILLS AND RESOLUTIONS
Minutes

it IS oIt BerRAT (IFETAT) ¢ 37edel ARG, # RGN el & fAqTdi qor Adheur
et IHfT B TATHE T D SRE AT 2697 | 287 d3HI BT HRIAE AR (T qen

SIS WRHRUN) T Yol W &l g

12.10 ¥4 hours

COMMITTEE ON ABSENCE OF MEMBERS FROM
SITTINGS OF THE HOUSE
Minutes

SHRI P. KARUNAKARAN (KASARGOD): Madam, I beg to lay on the Table the
minutes (Hindi and English versions) of the Sixth sitting of the Committee on

Absence of Members from the Sittings of the House held on 8 December, 2016.
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12.10 V2 hours

COMMITTEE ON EMPOWERMENT OF WOMEN
8™ Report

SHRIMATI BIJOYA CHAKRAVARTY (GUWAHATI): Madam, I beg to
present the Eighth Report (Hindi and English versions) of the Committee on
Empowerment of Women (2016-17) on the Subject ‘Empowering Women through
Self Help Groups’.

12.11 hours

STANDING COMMITTEE ON INFORMATION TECHNOLOGY
30™ to 33" Reports

SHRI VIRENDER KASHYAP (SHIMLA): Madam, I beg to to present the
following Reports (Hindi and English versions) of the Standing Committee on
Information Technology (2016-17):-

(1)  Thirtieth Report on Action Taken by the Government on the
Observations/Recommendations of the Committee contained in their
Twenty-third Report (Sixteenth Lok Sabha) on Demands for Grants (2016-
17) relating to the Ministry of Information and Broadcasting.

(2)  Thirty-first Report on Action Taken by the Government on the
Observations/Recommendations of the Committee contained in their
Twenty-fourth Report (Sixteenth Lok Sabha) on Demands for Grants
(2016-17) relating to the Ministry of Communications (Department of
Telecommunications).

(3)  Thirty-second Report on Action Taken by the Government on the
Observations/Recommendations of the Committee contained in their
Twenty-fifth Report (Sixteenth Lok Sabha) on Demands for Grants (2016-

17) relating to the Ministry of Electronics and Information Technology.
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(4)  Thirty-third Report on Action Taken by the Government on the

Observations/Recommendations of the Committee contained in their

Twenty-sixth Report (Sixteenth Lok Sabha) on Demands for Grants (2016-

17) relating to the Ministry of Communications (Department of Posts).

12.11 Y2 hours

STANDING COMMITTEE ON SOCIAL JUSTICE
AND EMPOWERMENT
32" to 35™ Reports

St WY AW (IAR): emy wWElGHl, # WEtuie A SR MfIwmiRar et wmlt wfifa
(2016-17) & fE=forRaa ufcrae (fa=al doT SISl W¥hRUT) YR BT -

(1)

JERIRAD B HATAT DI aMI DI AW (2016-17) & aX § AT (16d1
dIe AT & 304 wfiaded # sfafdse fewforl/ReiRel ™ WReR gR1 &1-T-
HRIaTel et 32ai wfade|

[ I iR SfImRar #ared (Fierh arfs eifdeRar fawm) & g
frore afem i iR faer frm & srfexu ot whar v w afafa (1ed
Al |HT) & 264 Hiade # sfafase feulrl/ReiiRel ) WReR g’ $1-T-
FHRAE deet 33ai yfode|

QTS =TT R SMABIRAT #Aerd (-3 Afh AfereprRar fawm) @1 e
P AT (2016-17) & IR # FART (16 @rd wH) & 287 uftded # siafdse
fewforal/RIemRel IR TR gRT BI-TS-briars! Aedl 34ai gfaded|

AHIE =TT AR SIfAHIRAT #aTery (FmTfTes = 3R ifdrerRar fawm) &t
JaHl B AR (2016-17) & aX #  AARY (1641 dld |qwN) & 27d wfedeT |
siafase fewforgt/RImIRel R TNPR gRT PI-Ts-priars! deeh 3547 ufaded|
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12.12 hours

STANDING COMMITTEE ON COMMERCE
131* Report

ADV. NARENDRA KESHAV SAWAIKAR (SOUTH GOA): Madam, I beg to
lay on the Table the 131" Report (Hindi and English versions) on Action Taken by
Government on the Recommendations/Observations of the Committee contained
in its One Hundred and Twenty-third Report on Export Infrastructure in India

(Hindi and English versions) of the Standing Committee on Commerce.

12.12 V4 hours

STANDING COMMITTEE ON HUMAN
RESOURCE DEVELOPMENT
285™ Report

SHRIMATI KOTHAPALLI GEETHA (ARAKU): Madam, I beg to to lay on the
Table the Two Hundred and Eighty-fifth Report (Hindi and English versions) of
the Standing Committee on Human Resource Development on Action Taken by
the Government on the Recommendations/Observations contained in the 280"
Report on Demands for Grants 2016-17 (Demand No. 51) of the Department of

School Education and Literacy (Ministry of Human Resource Development).
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12.12 Y2 hours

STANDING COMMITTEE ON SCIENCE AND TECHNOLOGY,
ENVIRONMENT AND FORESTS
292" and 293" Reports

SHRI KIRTI VARDHAN SINGH (GONDA): Madam, [ beg to lay on the Table

the following Reports (Hindi and English versions) of the Standing Committee on

Science & Technology, Environment & Forests:-

(1) 292" Report on Action Taken by the Government on the recommendations
contained in the Report of the Committee on Demands for Grants (2016-
17) of the Ministry of Environment, Forest and Climate Change.

(2) 293" Report on ‘Forest Fires and its Effect on Environment, Forests, Bio-

Diversity and Wildlife and Remedial/Preventive Measures’.
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12.13 hours
STATEMENTS BY MINISTERS

(i) Status of implementation of the recommendations contained in the 38",
43" and 52" Reports of the Standing Committee on Health and Family
Welfare on the issues concerning three vaccine producing PSUs namely
Central Research Institute, Kasauli, Pasteur Institute of India, Coonoor and
Vaccine Laboratory (BCGVL), Chennai, pertaining to the Ministry of Health
and Family Welfare"

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI JAGAT
PRAKASH NADDA): Madam, I beg to lay a statement regarding the status of
implementation of the recommendations contained in the 38", 43™ and 52™
Reports of the Standing Committee on Health and Family Welfare on the issues
concerning three vaccine producing PSUs namely Central Research Institute,
Kasauli, Pasteur Institute of India, Coonoor and Vaccine Laboratory (BCGVL),
Chennai, pertaining to the Ministry of Health and Family Welfare.

* Laid on the Table and also placed in Library, See No. LT 6173/16/16
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12.13 Y5 hours

(ii) (a)Status of implementation of the recommendations contained in the
122" Report of the Standing Committee on Commerce on * ‘Ease of Doing

Business’, pertaining to the Department of Industrial Policy and Promotion,
Ministry of Commerce and Industry”

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): Madam, I beg to lay a
statement regarding the status of implementation of the recommendations
contained in the 122™ Report of the Standing Committee on Commerce on ‘Ease
of Doing Business’, pertaining to the Department of Industrial Policy and

Promotion, Ministry of Commerce and Industry.

(b) Status of implementation of the recommendations contained in the 126™
Report of the Standing Committee on Commerce on Demands for Grants
(2016-17) (Demand No.12), pertaining to the Department of Industrial Policy
and Promotion, Ministry of Commerce and Industry*

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): Madam, I beg to lay a
statement regarding the status of implementation of the recommendations
contained in the 126™ Report of the Standing Committee on Commerce on
Demands for Grants (2016-17) (Demand No.12), pertaining to the Department of

Industrial Policy and Promotion, Ministry of Commerce and Industry.

* Laid on the Table and also placed in Library, See No. LT 6174/16/16 and 6175/16/16 respectively.
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12.14 hours
@MERCHANT SHIPPING (AMENDMENT) BILL, 2015- Withdrawn

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT
AND HIGHWAYS AND MINISTER OF STATE IN THE MINISTRY OF
SHIPPING (SHRI PON RADHAKRISHNAN): Madam, on behalf of Shri Nitin
Gadkari, I beg to move for leave to withdraw a Bill further to amend the Merchant
Shipping Act, 1958.

HON. SPEAKER: The question is:

“That leave be granted to withdraw a Bill further to amend the
Merchant Shipping Act, 1958.”

The motion was adopted.

SHRI PON RADHAKRISHNAN: Madam, I withdraw the Bill.

@ The Bill was introduced on 10 August, 2015 and referred to the Standing
Committee on Transport, Tourism and Culture for examination and report. The
Report of the Committee was laid on the Table of Lok Sabha on 1 December,
2015. A Statement containing reasons for which the Bill is being withdrawn has
been circulated to Members on 10 December, 2016 (Morning).
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12.15 hours

GOVERNMENT BILLS - Introduced
(i) Merchant Shipping Bill, 2016

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT
AND HIGHWAYS AND MINISTER OF STATE IN THE MINISTRY OF
SHIPPING (SHRI PON RADHAKRISHNAN): Madam, on behalf of Shri Nitin

Gadkari, I beg to move for leave to introduce a Bill to consolidate and amend the
law relating to merchant shipping to ensure compliance with the country’s
obligation under the maritime treaties and International Instruments to which India
is a party and also to ensure the efficient maintenance of Indian mercantile marine
in a manner best suited to serve the national interest.

HON. SPEAKER: The question is:

“That leave be granted to introduce a Bill to consolidate and amend
the law relating to merchant shipping to ensure compliance with the
country’s obligation under the maritime treaties and International
Instruments to which India is a party and also to ensure the efficient
maintenance of Indian mercantile marine in a manner best suited to
serve the national interest.”

The motion was adopted.

SHRI PON RADHAKRISHNAN: I introduce the Bill.

* Published in the Gazette of India, Extraordinary, Part-II, Section-2 dated 16.12.2016.
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(ii) Major Port Authorities Bill, 2016"

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT
AND HIGHWAYS AND MINISTER OF STATE IN THE MINISTRY OF
SHIPPING (SHRI PON RADHAKRISHNAN): Madam, on behalf of Shri Nitin
Gadkari, I beg to move for leave to introduce a Bill to provide for regulation,
operation and planning of Major Ports in India and to vest the administration,
control and management of such ports upon the Boards of Major Port Authorities
and for matters connected therewith or incidental thereto.

HON. SPEAKER: The question is:

“That leave be granted to introduce a Bill to provide for regulation,
operation and planning of Major Ports in India and to vest the
administration, control and management of such ports upon the
Boards of Major Port Authorities and for matters connected
therewith or incidental thereto.”

The motion was adopted.
SHRI PON RADHAKRISHNAN: I introduce the Bill.
SHRI K.C. VENUGOPAL (ALAPPUZHA): Madam Speaker, this is an important
Bill. Due to the situation in the House today, rushing this Bill would not be
correct. So, it should go to the Standing Committee. This is the request from our
side.
HON. SPEAKER: This has only been introduced. It is not being taken up for

consideration now.

* Published in the Gazette of India, Extraordinary, Part-II, Section-2 dated 16.12.2016.
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12.17 hours
RIGHTS OF PERSONS WITH DISABILITIES BILL, 2016

THE MINISTER OF CHEMICALS AND FERTILIZERS AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI ANANTHKUMAR): Madam Speaker, |
request the House to take up item no. 48, that is, the Rights of Persons with
Disabilities Bill, 2016 because that is the sense of the House.

HON. SPEAKER: Okay.

e = 3R ftreRar w5t (sht ameR @ig TRA) @ AT eredel WaledT, H A
AT g P

‘Froad Ffeal & IR W W g, AT IR I/ I A1 IqD
iR faw2i 7 yHrdl 9 & forg fees, o7 |91 g1 JAmuTiG, R faerR e s P

RG], TR <9 H o AfeR fIeR S a¥ 1995 F I o 3R I9S 18 q¥
2007 H WY TS HEHH o b U D A qob R [qar-faqed fHar ik e
IRl & FLIRNBRY & Y ch U GAN| SH AJET TR WRA ARBR - W SKIER
frd, srfq St srgdy @&l fram M B, IS AR &R <¥ # ff fearih & weraiiax &
oy Surg & @Y sravIdn gl

T Heqd fhar w6 ad 1995 @1 1 R $W oW H AN B 9% §o
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HON. SPEAKER: Motion moved:

“That the Bill to give effect to the United Nations Convention on the
Rights of Persons with Disabilities and for matters connected
therewith or incidental thereto, as passed by Rajya Sabha, be taken
into consideration.”

SHRI K.C. VENUGOPAL (ALAPPUZHA): Thank you very much, Madam
Speaker for giving me this opportunity to speak on one of the most important
legislations relating to the rights of disabled persons, in this august House.

Madam, you know that from the day one onwards since 16™ of last month,
we have been trying to discuss the issues relating to the problems being faced by
the common man in India due to the demonetization issue. But anyway, the
Government 1is not ready to discuss that... (Interruptions)

HON. SPEAKER: Now, kindly speak on the Bill.

SHRI K.C. VENUGOPAL: Madam, although every piece of legislation is
important, yet this piece of legislation, which is dealing with the rights of the
disabled persons, is the most important legislation and needs a special
consideration. That is why, the entire Opposition also is agreeing with the
Government to pass this Bill.

Madam, this Bill is being brought to comply with the UN Convention on
the Rights of Persons with Disabilities to which India became a signatory, which
the hon. Minister has already mentioned.

Actually, this Bill was brought by Shri Mallikarjun Kharge-ji, the then

Minister of Social Justice and Empowerment in 2014, when it was introduced in
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Rajya Sabha. Then, it went to the Standing Committee and the Standing
Committee, after thorough examination, gave its Report. Most of the suggestions
of that Standing Committee have been incorporated in the Bill also. This is really
one of the most important Bills. It also addresses most of the issues of the
disabled persons. But there are certain lacunae also.

The hon. Minister also recognised two other disabilities, which previously,
were not considered for which I really congratulate him. They are disabilities due
to acid attacks and Parkinson’s Disease. These are new things and I am really
appreciating that they should be accorded also.

Persons with, at least, 40 per cent of disability are eligible for reservations
in education and employment, and preference in Government schemes. Madam, I
am here to speak on one of the very significant Bills on social inclusiveness and
development.

The Rights of Persons with Disabilities Bill, 2016 addresses the concerns of
arguably the most marginalised section of the Indian society. It covers as many as
19 conditions, which is nearly three times the number of disabilities according to
1955 law.

The previous Bill, as I already said, was introduced by Shri Kharge-ji, the
then Minister concerned. The current Bill had added some more conditions to that
Bill, and I wholeheartedly welcome this Bill and I would give some suggestions
on this Bill.

This Bill will benefit a large number of individuals with multiple
impairments, who are the most disadvantaged section of people amongst the
citizens. In addition, I have already given 12 amendments on this Bill. I hope that
the Government would consider those amendments.

Regarding reservation, the earlier Bill, which was introduced by Shri
Mallikarajun Kharge-ji in 2014, had five per cent reservation. One can see that.
But the present Government has reduced it from five per cent to four per cent.

How can it be justified? On the one hand, they have already widened the number
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of disabilities from 19 to 21. The earlier Bill had only 19 disabilities, and now it
has 21. But the quota of reservation has been reduced from five per cent to four
per cent! I would request that it should be increased.

Madam, as per the provisions of the Bill, what are the number of vacancy
strength for disabilities? They are: (a) one per cent is for blindness and low
vision; (b) one per cent is for deaf and hard of hearing; (c) one per cent is for
locomotor disability including cerebral palsy, leprosy, cured, dwarfism, acid attack
victims and muscular dystrophy; (d) one per cent is for autism, intellectual
disability, specific learning disability and mental illness; and (e) one per cent is for
multiple disabilities from amongst persons under clauses (a) to (d) including deaf-
blindness in the posts identified for each disabilities.

Madam, there are five categories of disabilities here in this Bill itself. But
four per cent is there for five categories. At least, we should provide one
percentage for each category. It was already stated in the earlier Bill. Why is the
Government reducing it to four percentage ? I would, therefore, suggest that it
should be made as five per cent.

Madam, as far as the concession of education is concerned, the Bill says
that ‘the appropriate Government and the local authorities shall endeavour that all
educational institutions funded or recognised by them provide inclusive education
to the children with disabilities and towards that end shall--’

Madam, we all know that now, a large-scale educational institutions are in
unaided sectors. But here, the Bill only provides the institutions funded or
recognised by the Government, Government or Government-aided educational
institutions. My point is that why should they not include unaided institutions
also? I am appealing the Government to incorporate the unaided institutions also
in the provision.

Madam, many Government schemes have been stated in this Bill and I

welcome them. Under the Government schemes, the physically disabled persons
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will get 25 per cent. But I am arguing that it should be increased from 25 per cent
to 30 per cent.

Regarding job reservation, four per cent has been provided in the Bill. You
have only given four per cent reservation. What you have said is: “Within the
limits of their economic capacity and development”. A condition has been
imposed for reservation in the private sector. As far as the Government sector is
concerned, it is okay but for reservation in private sector, a condition has been
imposed, ‘within the limits of their economic capacity and development’. That is a
real excuse for them. Everybody will say that they are not economically viable
and these old private institutions will give statistics accordingly. Therefore, that
condition should be omitted. That is my suggestion. Nowadays, we are giving two
per cent reservation for physically handicapped persons. What is happening? All
the private institutions are not taking care of these things. It is implemented only
in Government sector which is also not happening usually. Every private
institution or company should also come into the purview of this Bill. Therefore,
that economic condition or development condition is not needed in this legislation.
That is my suggestion.

As far as the provision of Commissioner is concerned, a lot of verdicts have
come from Supreme Court and various High Courts of the country that there is not
much mandatory power for the Commissioner. That was the lacuna in the last
Bill. Here also you are not giving sufficient powers to the Commissioner itself.
The same thing is repeated here. Therefore, I am suggesting that more powers
should be given to the Commissioners.

As far as the committees are concerned, you have the national level
committees, the State level committees and the district level committees for the
redressal of grievances and discussing other things. As far as the District level
committees are concerned, there is no people’s representative in these committees.
In every committee, people’s representative is there, then why are you avoiding

MPs, MLAs and other representatives of the people in these district level
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committees to sort out the issues? There are physically handicapped persons.
Their welfare schemes are there. If there is any lacuna in their welfare schemes,
we should have a thorough discussion at the district level committees itself.
Therefore, people’s representatives should be there in these district level
committees also. There is no representation of Members of Parliament in the State
level committees also. Therefore, in the State level Committee, the representation
of Members of Parliament should also be there. That is my suggestion.

Madam, several favourable orders, given by the Chief Commissioners, have
been quashed by the courts on the grounds that the Commissioners have no
powers. This Bill is also dealing in the same manner. It should be changed.
Actually, this Bill is brought with some major changes in the 1995 Act. 1 am
totally agreeing with the view of the Government that this Bill has been introduced
without any political advantage. This Bill was brought by UPA and you have
made some more amendments. That is why this Bill is introduced here. This Bill
will create a remarkable change in the lives of the disabled people of India.
Therefore, Madam, with these suggestions and amendments, I am expecting that
the hon. Minister will accept our humble amendments which will strengthen this
legislation.

With these words, I am concluding my speech. I am supporting this Bill.
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PROF. SAUGATA ROY (DUM DUM): Madam, I rise to speak on the Rights of
Persons with Disabilities Bill, 2016. I am so happy to see the condition of the
House today. If only the Ruling Party had this intention in mind, then that debate

on demonetization could have been held. ... (Interruptions)

AT e& : A AT 81 I 27

PROF. SAUGATA ROY: I will speak on this Bill only.

HON. SPEAKER: Okay, thank you.

PROF. SAUGATA ROY: I am so happy with this situation. Madam, you are
sitting quietly without getting excited and the Ministers are all sitting in their seats.
This is an ideal situation. Why could you not do it? I lament for this because this
Session is a washout in any case. But I rise to speak on the Rights to Disabilities
Bill.

The first thing I want to mention is that this Bill was brought to Rajya
Sabha in 2014. At that time, Mr. Arun Jaitley, who was the Leader of the
Opposition in Rajya Sabha, said that this Bill should not be passed urgently and
we should send it to the Standing Committee. The Standing Committee submitted
this Report in 2015 and now the Bill has come in the end of 2016. Of course, it is
better late than never. But there has been two-years delay in actually passing the
Bill. There is no doubt that this Bill has very many improved features for which
we must commend the Government that for the first time a comprehensive
legislation has been brought forward for the aid of those who are disadvantaged -
some from birth, some through accidents or diseases acquired later. They are
really the most unfortunate condemned people in our society. It is good that
Parliament is one in passing this Bill. At least, we are, whatever our political
differences are, with these very disadvantaged people. We have shown that much
of humanity and compassion which is a good thing in itself.

Now, there are certain things. Mr. Venugopal has spoken at length. There

are certain good features in the Bill which the Minister has also mentioned. The
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main thing is that they have included 21 disabilities as part of disabilities. For
instance, for the first time, autism and intellectual problem of learning disorders
has been included. For the first time, learning disorders like dyslexia has been
included. I did not know for a long time that there was a disease such as dyslexia.
Only after seeing Aamir Khan’s Taare Zameen Par, 1 came to know that there is
such a learning disorder. So, now, that has also been included. And for the first
time, acid attack victims who are a big problem to society have also been included.

Madam that day during the release of Bhartruhari Mahtab’s book, we were
talking of the problems of the old people, senior citizens and those elderly people
who were hit by geriatric diseases such as Parkinson’s disease. Now Parkinson’s
disease has also been included as a disability, which I strongly commend.

Also, for the first time, blood disorders like thalassemia and haemophilia
have been included. They were not there earlier but we know what problems
people with thalassemia and haemophilia disabilities are faced.

Now, I support Mr. Venugopal when he said that reservation should be
increased to five per cent instead of four per cent as promised in the Bill. I hope in
this atmosphere of cordiality, the Minister will accede to our request. There is no
loss of prestige if you accept the Opposition’s recommendation on this very
important matter of reservation for the persons with disabilities. Also, there is five
per cent reservation in land allotment by the Government. So, if there is five per
cent reservation there, there should be five per cent reservation in employment.

Now the Central and State Advisory Boards are being formed, and our
Parliament will also elect Members to the Central Board. The MLAs will also
elect people to the State Advisory Boards. As Mr. Venugopal has suggested—I
again support him—that the District Advisory Boards should also have
representatives of the people. If you do not want MLAs and MPs, at least the
District Zilla Parishad Members or some representative people should be kept in

the District Advisory Boards.



16.12.2016 91

Now, for the first time, a national fund for persons with disabilities is being
created and it will mainly depend on Central allotments. I do hope that the Finance
Ministers in future allot sufficient funds to help the persons with disabilities. There
is also a Committee for Research on Disabilities, which is very good because a lot
of these disabilities could be cured if there is proper training.

Now, I want to mention two points in brief. Our country is not disabled-
friendly. Madam, you travel to the West very often. Every building there has got a
ramp. Every transport there has got a ramp for people with orthopaedic problems.
We have not been able to introduce that in our trains and in our buses, and even in
some Government buildings, these ramps have not been put for the handicapped
people. That should be strictly implemented. These will help the disabled.

I have been working with the disabled for many years. The National
Institute for the Orthopaedically Handicapped is in my constituency in Bonhoogly.
Also, branches of the National Institute of Visually Handicapped and the Hearing
Handicapped are also in the same campus. But I find that the NIOH is very badly
maintained and very badly managed. There is a big rush of patients there. There is
not sufficient doctors, particularly doctors who can perform surgery on the
orthopaedically disabled. I want the Minister to give personal attention. I
sometime talk to him on improving the services at the National Institute for the
Orthopaedically Handicapped.

This is my last point. Madam, many people do not know that the Central
Government has a scheme to give free appliances to the handicapped.
Wheelchairs, tricycles, blind sticks and hearing aids—all this is distributed free.
But we have to organise camps. Now to organise the camps for thousand and two
thousand people takes a lot of money. There is no help from the Government.
Then, again in camps there is a problem that unless they have the disability
certificate, they will not get these aids from the Government of India. So, I would
request the Minister to make this problem of having certificates not compulsory,

not mandatory but optional so that more people get benefited.
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When the Government of India is giving the funds, we should provide this
benefit to more and more people. On my request the hon. Minister has sanctioned
two camps in my constituency and three camps in backward areas of West Bengal.
I will again request him to organise seven more camps. I would like the rules in
respect of camps to be made simple. That is why we support this Bill whole-
heartedly. Now, with 59 amendments, there is not much left to amending the Bill
except the reservation.

In this context, I would quote from Tagore:

“Hey mor durbhaga desh, jahader korechho apomaan, apomaane

hote habe, tahader shabaar shaman. Manusher adhikaare bonchito

korechho jaare, shammukhhe tania ene tobu kole dao nai sthan,

apomaane hote habe tahader shabar shoman. >

“O my unfortunate country, those who have been insulted, ultimately the
country will be insulted by them.”

So, unless we do proper justice to the disabled, we shall not be fulfilling our
duties as citizens of the country.

Lastly, a Bill for the Minister is still pending. This Bill is with regard to
transgender persons. We have discussed on that Bill on the Private Members’
Resolution. The Minister promised that he would bring in the Bill on transgender
rights. I would request him also to expedite in bringing the Bill and we will pass it
unanimously again just as we are passing this Disability Bill in Parliament Session

raked by controversies and disturbed by commotion. Thank you.
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SHRI TATHAGATA SATPATHY (DHENKANAL): Madam, namaskar.

I thank you for allowing me to speak on this very happy Bill. I would label
this as a happy Bill because this has transgressed all political party barriers. The
Leader of the largest Opposition Party, not the Leader of the Opposition, Shri
Kharge was the Minister who had moved this Bill in the Rajya Sabha, but today
unfortunately, he has been forced to sit on this side. Now, we have another
Minister who is moving this Bill. We support this Bill on behalf of my leader, Shri
Naveen Patnaikji, and Biju Janata Dal. I am happy to support this Bill.

In this age of bionic prosthetics, lot of research, lot of development is
happening across the world, but unfortunately, in India, we are still at a very
rudimentary level as far as prosthetics and connected development is concerned.
We have in Odisha, between Cuttack and Bhubaneswar an ALMCO unit which
produces limbs for people who have lost their limbs due to accident or any other
reason. We find that in the West, they are developing limbs which can be
connected to the nerves which eventually get connected to the brain so that the
human being, who is given such a limb, can actually function truly like a normal
person and the limb functions as a normal limb. We are far behind.

So, one part is that we do reservations, we pass the Bills and we talk about
it in Parliament and the other part is encouraging research whereby the people who
should be benefited by these exercises actually become a part of society and are
truly and honestly accepted by their peers as normal human beings. That is the
most important part.

One thing is that we can always claim that you should have more passages
for the disabled to climb into buildings, give them special toilets. All that is very
essential. I am not over-riding those facts, but we should also see how to
amalgamate them in the normal society as a very important part. The Government
has to think about that.

Madam, as you are aware, computers, some decades back, invaded our

offices and homes. [ am using consciously the word ‘invaded’ because they
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became so widespread that they were all over. You could not live without
computers. The situation became like that. Along with computers, many new
diseases also came in. People had posture problems, eye-related problems and also
psychological problems. These problems became so acute that you had obsessive
diseases, attention deficiency syndrome and many such things. Once society is
changing, we are also seeing the cropping up of new diseases which are affecting
the day-to-day lives.

Here, we are talking about a new kind of society. Initially, it was called
cashless society. Now, we are being told that it will be a less cash society. We do
not know what this new disease, that will crop up from this cashless society, will
be! So, in a situation where society is evolving, we have to be adaptable. So, this
declaration by the hon. Minister that we have listed 21 shortcomings as disabilities
cannot be the final word on disabilities as such.

13.00 hours

I will mention a few. There is something called cardiovascular chronic
heart failure in which the person dies but gets bed-ridden and gets affected very
acutely by that.

There is locomotory problems, which is motor problems; there is
rheumatoid arthritis and osteoarthritis; neurological problems; hemiplegia kind of
paralysis; brain tumour; and then people getting incapacitated due to accidents. So,
there are many diseases, which are not included in this and they need to be
addressed.

In page 23, paragraph 72 on District-Level Committee about which Prof.
Saugata Roy the hon. Member also mentioned. There is no mention as to how that
the District-Level Committee would be formed. I would suggest that the local Lok
Sabha MP should be involved in forming the Committee and should be consulted,
so that there is a transparency in the purpose that we want to achieve.

I can speak for quite some time. I have a lot of points, but I think that,

Madam, you want to wind up quickly.
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HON. SPEAKER: Yes, thank you.
SHRI TATHAGATA SATPATHY: In my State of Odisha, the hon. High Court
has fixed a limit of 50 per cent reservation, which we have already reached.
Nowadays, they are calling them ‘differently-abled’. I do not know, but probably
this Bill needs a change of name.
SHRI MOHAMMAD SALIM (RAIGANIJ): The United Nations Convention again
came back to using ‘disability’.
SHRI TATHAGATA SATPATHY: So, I do not know where this one per cent
reservation will come from. I would like to have some clarifications from the hon.
Minister.

I, on behalf of the Biju Janata Dal, wholeheartedly support this Bill, and as
a gesture, I would suggest, Madam, that all the MPs should ensure that wherever
in our constituencies we have people with disabilities, let us take a vow that in the
next 2 ’; years that we have before the next General Election, let us try to bring
them into the mainstream of social reforms and bring them as a part of society, so
that they can build in the nation building effort that all of us are trying. No one
person can change this nation. All of us have to put our brains and energies
together, and any concept that one person can change a country does not happen
anywhere. Even Alexander got defeated and Adolph Hitler got defeated. So, all of
us, under your leadership, are willing to work for the change of this country.

I support this Bill and I thank you for giving me this opportunity. Thank
you, Madam.
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DR. RAVINDRA BABU (AMALAPURAM): Madam, I thank you for giving me
this opportunity to speak on this Bill. I am feeling very happy because I can go
back home today with the tremendous satisfaction that I could speak something to
justify the salary that I am taking from the Parliament. I am justified in taking my
salary today, Madam. For the past 15 days, I was feeling very bad because I was
not justified to take my salary.

Madam, I not only support this Bill on behalf of the Telugu Desam Party,
but also we congratulate the Minister for having conducted a lot of Handicap
Camps in Andhra Pradesh. We congratulate and really appreciate your efforts and
we request you to conduct more such Camps in future. Those Camps which were
conducted were tremendously successful. Everywhere, it has become
tremendously successful. They have particularly sanctioned one Stadium in
Visakhapatnam for the handicapped persons.

HON. SPEAKER: Very good.

DR. RAVINDRA BABU: Madam, in this Bill, I find that there are certain glaring,
discernible variations. Instead of taking so many pains in dwelling on so many
disorders, they could have written simply as ‘congenital and acquired disorders’.
‘Congenital’ means ‘those defects that are present at birth’, and ‘acquired’ means
‘those defects that are developed after birth’ either by injury, social pressure or
intellectual pressure. There are so many depressive tendencies, or depressive
psychosis.

There are certain glaring omissions in this Bill, Mr. Minister, Sir. For
example, Motor Neurone Disorder is one such disease. The famous scientist, Mr.
Stephen Hawking, used to suffering from this disease, yet he had achieved a lot of
things. Similarly, Mr. John Nash suffered from Schizophrenia. However,
Schizophrenia has not been mentioned here; Depressive psychosis has also not
been mentioned here.

Madam, most of the persons with the disorders which were elaborated in

the Bill, excepting those who are visually-handicapped, hearing-handicapped,
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locomotor-handicapped, they are unfit to use the reservation. There are people
who have got the numerical age of two or three years. There are persons who are
40 years or fifty years of age but they behave as though they are two year or three
year old children. Instead of giving reservations to those handicapped persons, let
us give financial support to those families where these persons are born so that this
support system will at least give them some food and will take care of them.

My another suggestion is that instead of giving reservations to the
handicapped person, the brother or sister or any of the persons who are taking care
of these persons can be given reservation. Under the guidance and active support
of Shri Chandrababu Naidu garu, we are giving pension of Rs.1500 to all the
handicapped persons in Andhra Pradesh. On the day one, the money is deposited
in their account on a computer precision basis. All the handicapped persons in
Andhra Pradesh are very happy. I would like to congratulate the Minister for
conducting camps for the handicapped. I would request him to conduct more such

camps in future. I thank you.
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SHRIMATI KAVITHA KALVAKUNTLA (NIZAMABAD): Madam, I thank you
for allowing me to speak on this very important legislation.

First of all, I would truly like to congratulate the Government and the hon.
Minister for bringing in such a wonderful legislation. He has not only increased
the scope and definition of disability but I am very happy that he has accepted
majority of the recommendations made by the Committee. This only reflects how
the parliamentary system is working and how the work done by the Members in
the Committee is respected and taken into consideration by the hon. Minister. I
congratulate him for that. As a woman Member, I truly appreciate the efforts made
by all the activists who said that the disability as a result of acid attack also should
be considered. I also thank the hon. Minister for adding the acid attack victims as a
part of this definition.

Apart from the good things, there are only two or three major demands
which all the hon. Members have been asking for across the party lines. When we
have increased the number of disabilities, why did we reduce the percentage of
reservation as compared to the proposed Bill of 2014? In the Bill of 2014, the
recommendation was to have five per cent reservation. But, now it is being
reduced to four per cent. Many of the Members have moved amendment to this
effect also. I would sincerely urge the Government to consider these amendments.
Many Members including me have moved these amendments.

Apart from this, there is a Commissioner who takes care of the provisions
of the disability as provided by the Government. But, they are not taken seriously.
Many times, the Courts have simply rejected the recommendations made by the

Commissioner and the person with disability could not get his right. I would

sincerely requested that I8 aRE &l B @1f2Y| b Ige-d%s QI Bl a1y | fedvaes
=T B T fSfd) o asw e @rfeul siR a8 et & @ we should form a

Commission both at national and State levels. These Commissions should be on

par with the Backward Classes Commission, SC Commission and ST
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Commission. Then only the right of the disabled persons can be sincerely
exercised.

I wanted a clarification from the hon. Minister. I have seen a report in a
newspaper which said that persons with a disability will be given a colour-coded
identity card. If that is true, if there is a proposal like that, my sincere suggestion

is that 9¥ <% ¥R # HAR TM-MHR AN IF N | a9 Uh IR HAR YO Ad DI

MR HIS § PR I8 IR H 37U FB iAo &) IHhd ¢ {6 R wre itself can say

that this person is disabled. That will be much more easier. 399 fAHART BT qIA
HAIR H SMHR TS B Bl Whel A A ITD! g1 Qi | BAR &5 Ryhaxiarg, deiwmr 4

there is the Institute of Mental Health. It is absolutely in chaos. There is no

budgetary support; there is not very good monitoring. 30 ¥ W SR &4 AT
$Hd WY € # AE el =wEdl § b BAN el WHR 7 AR b B 1500 vU
U &9 @1 Bvon @t off| 919 H dsEg Agg o 7 AN fBie A S yaw H Al SweT
sHeie fear gl ... (@r@gm) It is good to be inspired by the good policies. I truly

congratulate him.
HeH, 3fd # § ga1 & HeAl drsdl g (b R 8 Uh IgC O3S AU I B Bl Al
ot feviete 8N <o # € 9@l o f& it is not our disability that counts but it

is our ability that counts. I sincerely believe that this Bill will create such an
ecosystem in the country. I truly support this Bill on behalf of my party and my
leader. Thank you.
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SHRI VARAPRASAD RAO VELAGAPALLI (TIRUPATI): Hon. Speaker
Madam, thank you very much for giving me this opportunity. I also congratulate
the hon. Minister for bringing a wonderful piece of legislation. India is among the
first countries to adopt the United Nation’s Rights for Persons with Disabilities.
But we must say that India is most unfriendly as far as disabled people are
concerned. We do not have even a single building in States or at national level
which is disabled-friendly. In fact, the Supreme Court has pointed out that even
the private sector people are doing better than the Centre and the States and has
directed the Government of India to identify at least 50 buildings to make them
totally disabled-friendly. I hope that we will take a lesson from that.

I want to point out here that our country is so unfriendly as far as disabled
people are concerned that several people are leaving this country because either
they are disabled or their children or grandchildren are disabled. I will give one
example here which will teach us a lesson. One Mr. Napoleon, three-time
Member of Legislative Assembly and former Central Minister and Member of
Parliament, had to leave the country and settle in the USA for the simple reason
that his grandchild is disabled. The disabled people are not able to live with
dignity as the infrastructure is so unfriendly here.

Coming to the reservation for disabled persons, I must say that I am also
part of that because I am on the Parliamentary Standing Committee as far as
reservation is concerned. There i1s a huge backlog and we do not have a
monitoring system as far as the Government of India is concerned. Although we
had earlier earmarked three per cent and now we are trying for four per cent
reservation for them, we do not have a monitoring mechanism to ensure that
whatever percentage is earmarked will go to the disabled persons. This is more
important than earmarking the percentage itself.

Secondly, 70 per cent of the disabled persons are living in rural areas. We

do not have a clear cut policy for disabled persons who are living in rural areas.
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In the private sector also, we request that the reservation should be
implemented. Otherwise, for the six per cent of disabled people as per the Census,
we can never provide dignity unless we provide them a decent living.

We need to have special schemes for the upliftment of these people. The
Government has to come in a big way to include them. Special schemes are very
much required for social and economic development of these people. A legal
status has to be provided for these people. Whenever anybody criticises them, just
as the other communities have their strength from the Constitution, these people
should also be provided legal status.

There is no sports infrastructure as far as India is concerned for the disabled
people. I earnestly request the hon. Minister to provide some sports infrastructure
at the district level so that those people can also feel a part of that.

About 80 per cent of the disabled people are living in the southern part of
the country. Therefore, it is extremely important that we have a proper policy on
this. More than the Act, a monitoring system is more important. I hope, the
Government will look into the monitoring aspect.

Thank you.
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HON. SPEAKER: The question is:

“That the Bill to give effect to the United Nations Convention on the
Rights of Persons with Disabilities and for matters connected
therewith or incidental thereto, as passed by Rajya Sabha, be taken
into consideration.”

The motion was adopted.

HON. SPEAKER: The House will now take up clause by clause consideration of
the Bill.
Clause 2 Definitions
HON. SPEAKER: Shri N.K. Premachandran, are you moving amendment No.
13?
SHRI N.K. PREMACHANDRAN (KOLLAM): I beg to move:
“Page 3, line 22,-

after “the Constitution”

insert “and constituted under article 243Q and 243B of the
Constitution”. (13)

Madam, my amendment is relating to the Constitutional provision of article
243Q and 243B of the Constitution. It is regarding the Panchayat Raj institutions
and also the Nagar Palika institutions and it is a very positive suggestion from my
side. Madam, you may kindly accept my Amendment No. 13.

HON. SPEAKER: I may now put amendment No. 13 moved to clause 2 by Shri
N.K. Premachandran to the vote of the House.

The amendment was put and negatived.
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HON. SPEAKER: The question is:
“That clause 2 stand part of the Bill.”
The motion was adopted.
Clause 2 was added to the Bill.
Clauses 3 to 6 were added to the Bill.

Clause 7 Protection from abuse,
violence and exploittion
SHRI N.K. PREMACHANDRAN : I beg to move:
“ Page 6, line 13,-

for “Judicial or Metropolitan Magistrate”
substitute “police or such authorities™.” (14)

HON. SPEAKER: 1 shall now put amendment No. 14 moved by Shri N.K.
Premachandran to the vote of the House.

The amendment was put and negatived.
HON. SPEAKER: The question is:

“That clause 7 stand part of the Bill.”
The motion was adopted.
Clause 7 was added to the Bill.
Clauses 8 to 11 were added to the Bill.

Clause 12 Access to Justice
SHRI N.K. PREMACHANDRAN : I beg to move:
“Page 6, line 44,-

after “commission”
insert “,executive magistrate”.” (15)
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HON. SPEAKER: I shall now put amendment No.15 to clause 12 moved by Shri
N.K. Premachandran to the vote of the House.
The amendment was put and negatived.
HON. SPEAKER: The question is:
“That clause 12 stand part of the Bill.”
The motion was adopted.

Clause 12 was added to the Bill.

Clause 13 Legal Capacity
SHRI N.K. PREMACHANDRAN : Madam, I beg to move:
“Page 7, line 33—
after “‘undue influence”
insert “,coercion, cruelty or fraud”.” (16)
Madam, undue influence is there along with coercion, cruelty and fraud. It
is equivalent to all these definitions.
HON. SPEAKER: I shall now put amendment No. 16 to clause 13 moved by Shri
N.K. Premachandran to the vote of the House.
The amendment was put and negatived.
HON. SPEAKER: The question is:
“That clause 13 stand part of the Bill.”
The motion was adopted.

Clause 13 was added to the Bill.

Clause 14 Provision for Guardianship
SHRI N.K. PREMACHANDRAN : Madam, I beg to move:
“Page 7, line 41,-
omit “or the designated authority, as the

case may be,”” (17)

“Page 7, lines 44 and 45.,-
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omit “or the designated authority, as the
case may be,”” (18)
“Page 8, line 4,-
for “designated authority”
substitute “district court”.” (19)
HON. SPEAKER: I shall now put amendment Nos. 17 to 19 to  clause 14 moved
by Shri N.K. Premachandran to the vote of the House.
The amendments were put and negatived.
HON. SPEAKER: The question is:
“That clause 14 stand part of the Bill.”
The motion was adopted.
Clause 14 was added to the Bill.
Clause 15 was added to the Bill.

Clause 16 Duty of Educational Institutions

SHRI K.C. VENUGOPAL (ALAPPUZHA): Madam, I beg to move:

“Page 8, line 16,--

after “recognised by them”
insert “including private and unaided educational
institutions™.” (1)

Madam, there are a lot of unaided institutions in the country. This is an
important amendment. So, the Government should accept this amendment.
HON. SPEAKER: I shall now put amendment No. 1 to clause 16 moved by Shri
K.C. Venugopal to the vote of the House.

The amendment was put and negatived.
HON. SPEAKER: The question is:
“That clause 16 stand part of the Bill.”

The motion was adopted.
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Clause 16 was added to the Bill.
Clauses 17 and 18 were added to the Bill.

Clause 19 Vocational training and Self employment
SHRI N.K. PREMACHANDRAN : Madam, I beg to move:
“Page 9, line 24,-
after “provision of”
insert “financial assistance, grant, subsidy and”.” (20)
“Page 9, line 34,-
after “concessional rate”
insert ““,financial assistance, grant, subsidy”.” (21)
HON. SPEAKER: I shall now put amendment Nos. 20 and 21 to clause 19 moved
by Shri N.K. Premachandran to the vote of the House.
The amendments were put and negatived.
HON. SPEAKER: The question is:
“That clause 19 stand part of the Bill.”
The motion was adopted.
Clause 19 was added to the Bill.
Clauses 20 to 23 were added to the Bill.

Clause 24 Social Security
SHRI K.C. VENUGOPAL (ALAPPUZHA): Madam, I beg to move:
“Page 10, lines 35 and 36,--
omit “within the limit of its economic capacity and
development™” (2)
“Page 10, line 40,--

for “twenty-five per cent.”
insert “thirty per cent.”.” 3)
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HON. SPEAKER: I shall now put amendment Nos. 2 and 3 to  clause 24 moved
by Shri K.C. Venugopal to the vote of the House.
The amendments were put and negatived.
SHRI N.K. PREMACHANDRAN : Madam, I beg to move:
“Page 11, line 3,-
after “access to”
insert “food, home,”.” (22)
Madam, access to safe drinking water is there. My point is, along with
access to safe drinking water, food and home should also be ensured by the
Government. It is a harmless amendment. This may be accepted.
HON. SPEAKER: I shall now put amendment No. 22 to clause 24 moved by Shri
N.K. Premachandran to the vote of the House.
The amendment was put and negatived.
HON. SPEAKER: The question is:
“That clause 24 stand part of the Bill.”
The motion was adopted.
Clause 24 was added to the Bill.
Clauses 25 to 29 were added to the Bill.

Clause 30 Sporting activities
SHRI K.C. VENUGOPAL : Madam, I beg to move:
“Page 12, after line 49,--
insert “(g) provide extra points to the winners of the
disability specific sporting events and reservation for them in
government jobs.”.” (4)
Madam, the amendment aims to promote sports activities of disabled

persons. Here, I am asking the Government for reservation in government jobs for

those who win in sports events for disabled persons. This may be accepted.
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HON. SPEAKER: I shall now put amendment No. 4 to clause 30 moved by Shri
K.C. Venugopal to the vote of the House.
The amendment was put and negatived.
HON. SPEAKER: The question is:
“That clause 30 stand part of the Bill.”
The motion was adopted.
Clause 30 was added to the Bill.
Clause 31 was added to the Bill.

Clause 32 Reservation in higher educational
institutions
SHRI K.C. VENUGOPAL : Madam, I beg to move:
“Page 13, line 11,--
after “institutions”

insert “including private and unaided

29 9

institutions”. (%)

HON. SPEAKER: I shall now put amendment No. 5 to clause 32 moved by Shri
K.C. Venugopal to the vote of the House.
The amendment was put and negatived.
HON. SPEAKER: The question is:
“That clause 32 stand part of the Bill.”
The motion was adopted.
Clause 32 was added to the Bill.
Clause 33 was added to the Bill.
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Clause 34  Reservation
HON. SPEAKER: Shrimati Kavitha Kalvakuntla, are you moving your
amendment No. 6?
SHRIMATI KAVITHA KALVAKUNTLA (NIZAMABAD): Yes, Madam.

I beg to move:

“Page 13, line 24,--

for “four per cent.”

substitute “five per cent.”.” (6)

SHRI K.C. VENUGOPAL : Madam, I am also moving it... (Interruptions)

A A& ¢ 379 e, S=i bR fo|

SHRI K.C. VENUGOPAL : Madam, just a minute.

AT STEAE ¢ 37U A1 drel faT, 37TYehT A1 i 3resr & 141

SHRI K.C. VENUGOPAL:This is the most important amendment. When the then
Minister, Mr. Mallikarjun Kharge-ji introduced that Bill, at that time, percentage
of reservation was five. But now, the Government in this Bill has reduced it to
four per cent. Actually, when a greater number of disabilities is being brought
under the purview of the Act, how can it be reduced?... (Interruptions)

HON. SPEAKER: Okay.

I shall now put amendment No. 6 moved by Shrimati Kavitha Kalvakuntla
to the vote of the House.

SHRI K.C. VENUGOPAL: Madam, we want Division.
HON. SPEAKER: Let the Lobbies be cleared--

I think, the Lobbies have been cleared.

Now, Secretary-General to announce the procedure of electronic vote
recording. Everybody knows it but still he has to announce.
SECRETARY-GENERAL: Madam, there is only one announcement. Hon.
Members, who have not been allotted Division Numbers so far, will be supplied at

their seats with Ayes/Noes printed slip for recording their votes. On the slips, they
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may kindly record the votes of their choice by signing and writing legibly their
names, identity card numbers given to them temporary/permanent identify cards
supplied to the Members, Constituency and State/Union Territories and the date at
the place specified on the slip. Members who decide to record abstention, may ask
for the abstention slip.

HON. SPEAKER: The question is:

“Page 13, line 24,-
for “four per cent.”

2% 9

substitute “two per cent.”.

The Lok Sabha divided:
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HON. SPEAKER: Subject to correction, the result of the Division is:
Ayes: 43
Noes: 121
Abstain: 001
The motion was negatived.
HON. SPEAKER: Shri K.C. Venugopal, are you moving your Amendment No. 7
to Clause 347
SHRI K.C. VENUGOPAL : I beg to move:
“Page 13, line 27,-
for “one per cent,”

substitute “two per cent.”.” (7)

HON. SPEAKER: I shall now put Amendment No.7 to Clause 34 moved by Shri
K.C. Venugopal to the vote of the House.
The motion was put and negatived
14.00 hours
HON. SPEAKER: The question is:
“That Clause 34 stand part of the Bill.”

The motion was adopted.

Clause 34 was added to the Bill.

Clause 35  Incentives to employers in private sector
HON. SPEAKER: Shri K.C. Venugopal, are you moving your Amendment No. 8
to Clause 357
SHRI K.C. VENUGOPAL : I beg to move:
“Page 14, lines 6 and 7,-
omit ”, within the limit of their economic capacity and

development,”. (8)
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HON. SPEAKER: I shall now put Amendment No.8 to Clause 35 moved by Shri
K.C. Venugopal to the vote of the House.

The motion was put and negatived.

HON. SPEAKER: The question is:
“That Clause 35 stand part of the Bill.”

The motion was adopted.
Clause 35 was added to the Bill.
Clause 36 was added to the Bill.

Clause 37 Special schemes and development
programmes
HON. SPEAKER: Venugopal ji, are you moving Amendment No.9 to clause 37?
SHRI K.C. VENUGOPAL : Yes, Madam.
I beg to move:
“Page 14, after line 25, —
insert “(d) special wards in each central, state and
private medical college for persons with disabilities.”.
)

HON. SPEAKER: I shall now put Amendment No. 9 to clause 37 moved by Shri
K.C. Venugopal, to the vote of the House.

The amendment was put and negatived.
HON. SPEAKER: The question is:

“That clause 37 stand part of the Bill.”
The motion was adopted.
Clause 37 was added to the Bill.
Clauses 38 to 40 were added to the Bill.
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Clause 41 Access to transport

HON. SPEAKER: Shri N.K. Premachandran, are you moving Amendment No. 24
to clause 41?

SHRI N.K. PREMACHANDRAN : Yes, Madam.

I beg to move:

“Page 15, lines 16 and 17,-

for “railway stations and airports”
substitute “railway stations, airports and such other public
places”. (24)

HON. SPEAKER: I shall now put Amendment No.24 to clause 41 moved by Shri
N.K. Premachandran to the vote of the House.

The amendment was put and negatived.
HON. SPEAKER: The question is:

“That clause 41 stand part of the Bill.”
The motion was adopted.
Clause 41 was added to the Bill.
Clause 42 was added to the Bill.

Clause 43 Consumer Goods
HON. SPEAKER: Shri N.K. Premachandran, are you moving your Amendment
No. 25 to clause 43?
SHRI N.K. PREMACHANDRAN : Yes, Madam.
I beg to move:
“Page 15, line 38.-

after “persons with disabilities”
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insert “and ensure their availability at concessional rate”.
(25)

HON. SPEAKER: I shall now put Amendment No.25 to clause 43 moved by Shri
N.K. Premachandran to the vote of the House.

The amendment was put and negatived.
HON. SPEAKER: The question is:

“That clause 43 stand part of the Bill.”
The motion was adopted.
Clause 43 was added to the Bill.
Clauses 44 to 51 were added to the Bill.

Clause 52 Revocation of registration

HON. SPEAKER: Shri N.K. Premachandran, are you moving your Amendment
Nos. 26 and 27 to clause 527
SHRI N.K. PREMACHANDRAN : No, Madam, I am not moving it.
HON. SPEAKER: Thank you.
The question is:
“That clause 52 stand part of the Bill.”
The motion was adopted.
Clause 52 was added to the Bill.
Clauses 53 to 59 were added to the Bill.

Clause 60 Constitution of Central Advisory Board
on Disability
HON. SPEAKER: Venugopal ji, are you moving Amendment No.10 to clause 60?
SHRI K.C. VENUGOPAL : No, Madam, I am not moving it.
HON. SPEAKER: Thank you.
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The question is:
“That clause 60 stand part of the Bill.”
The motion was adopted.
Clause 60 was added to the Bill.
Clauses 61 to 64 were added to the Bill.

Clause 65 Functions of Central Advisory Board
on Disability
HON. SPEAKER: Shri N.K. Premachandran, are you moving your Amendment
No. 28 to clause 65?
SHRI N.K. PREMACHANDRAN : No, Madam, I am not moving it.
HON. SPEAKER: Thank you.
The question is:
“That clause 65 stand part of the Bill.”
The motion was adopted.

Clause 65 was added to the Bill.

Clause 66 State Advisory Board on Disability
HON. SPEAKER: Venugopal ji, are you moving Amendment No.11 to clause 667
SHRI K.C. VENUGOPAL : No, Madam, I am not moving it.
HON. SPEAKER: Thank you.

The question is:
“That clause 66 stand part of the Bill.”
The motion was adopted.
Clause 66 was added to the Bill.
Clauses 67 to 70 were added to the Bill.
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Clause 71 Functions of State Advisory Board
on Disability
HON. SPEAKER: Shri N.K. Premachandran, are you moving your Amendment
No. 29 to clause 71?
SHRI N.K. PREMACHANDRAN : No, Madam, I am not moving it.
HON. SPEAKER: Thank you.
The question is:
“That clause 71 stand part of the Bill.”
The motion was adopted.
Clause 71 was added to the Bill.
Clause 72 was added to the Bill.

Clause 73 Vacancies not to invalidate proceedings
HON. SPEAKER: Venugopal ji, are you moving Amendment No.12 to clause 73?
SHRI K.C. VENUGOPAL: No, Madam, [ am not moving it.
HON. SPEAKER: Thank you.
The question is:
“That clause 73 stand part of the Bill.”
The motion was adopted.
Clause 73 was added to the Bill.
Clauses 74 to 77 were added to the Bill.

Clause 78 Annual and Special reports by
Chief Commissioner
HON. SPEAKER: Shri N.K. Premachandran, are you moving your Amendment
Nos. 30 and 31 to clause 78?
SHRI N.K. PREMACHANDRAN : Madam, I am not moving Amendment No.

31; I am moving amendment No. 30 only.
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I beg to move:
“Page 25, line 13,-
after “Central Government”

insert “on or before 25" of April every year”.  (30)

HON. SPEAKER: I shall now put Amendment No.30 to clause 78 moved by Shri
N.K. Premachandran to the vote of the House.

The amendment was put and negatived.

HON. SPEAKER: The question is:
“That clause 78 stand part of the Bill.”
The motion was adopted.
Clause 78 was added to the Bill.
Clauses 79 to 102 were added to the Bill.
The Schedule was added to the Bill.

Clause 1, the Enacting Formula, Preamble
and the Long Title were added to the Bill

2 AR T TEA ¢ A FeeT SN, § IR HRal g,
“fep fagres wIRa b= gl

HON. SPEAKER: Motion moved:
“That the Bill be passed.”
SHRI N.K. PREMACHANDRAN: Madam, I want to say something.
A STeaet @ UHes Sfl, 319 @ 8 e
SHRI N.K. PREMACHANDRAN: Madam, it is a landmark legislation in the
history of Parliament legislative mechanism in India. I fully support the Bill and it

will definitely comply with the provisions of the UN Convention.
A e : 371d |9 FeAdH IR F 3N dred |
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SHRI N.K. PREMACHANDRAN: Madam, I have only one suggestion. At the
time of implementation, some monitoring mechanism should be there because
almost all the provisions in the Bill are important. ... (Interruptions)
HON. SPEAKER: The question is:

“That the Bill be passed.”

The motion was adopted.

HON. SPEAKER: Now, the Lobbies may be opened.
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14.11 hours
VALEDICTORY REFERENCE

A STEAET ¢ A AGEV, AIAAgd! ATHTHT BT 3MTST GHdl FF Sl 16 TddR, 2016 DI
3™ BaTT o1, 314 WA &I & &l
9 99 ® ARF 9HT DI 21 9@ g Sl oI 19 ©C 26 fiFe =l
59 93 Y Hedqul foxig, fAemlt iR o/ &l &1 U fdhar wanl |91 § 9y 2016-
17 & oY AeiiHed fSAfed BR Uiy (WRe) 3R a9 2013-14 & oy fSAied ®BR TR
Uied (SMRe) W YA d@l gs, dwEd AT W AAeM gl ql Wafed umiieeE fae
(ot fagraes) aiia gul
S 99 @ ORM Al WRHN fafue Sgresl fhy Y, Safd SRieE e (dfers
sHeHe) fad, 2016 T T = fag fewufaferdt fda, 2016 wRa foy Ul
HF B AR 449 WIS FITE DI Galgg a1 T, 3 I 49 ye=i & AIRad
IR QU 0| 39 YR, N uiifeT T 2.3 U & SR QU U] AN WIS W b

foTRad IR 5060 IRTTS FIAT & IR B A1 YT Ieol TN WY 7|

U B & UL ARl gRI A1 Alh A & 124 AHS IAQ Y| A
Hel < | 377 @ Sfaiid W 311 4 SO

Rt |kl 7 991 | 50 wfideT uga &yl

“fEATTCIEOIe 3h Bl Aew” favy W a9 193 & A€ rcudbiield =@ gdlas
Y T o, genfy, ==t 31k WU I & B urs|

A1 gRT o=y fAfr= wecqul AWl R 47 g QU Y iR WA HHE B
HA GR1 WD BRI S IR § AR gaaed Qg M|

T B QR G JEAT §RT 1772 U3 GHT IS R /G Y|

9 93 H, Faul & UgEr a1ed Blb] GHT RIA fhU M & SR 91 € 59 e
BT AHY T 3N, 1 79 AT 3R fadrwa: X forg oft oredt a1d E ¥ SR U o § sy
ofd gl gl gl
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T e B 5 mmh WAl § DI a8 B SR B W dER & ¥ &
H, e aRummay diefe 9aid gd 9eRIeTs [AaR-aTel 86T 31 991 & |4l Tl
3R FewI & wALe fiem & fava 7l

# A Iuremd Sk |wmafa difere (9 ffs Ta<ie) # enfie e [
DT QT B AT H AT FEANT &1 & [y g=aarg bRl g1 & A= gerEs off, d9dar
H #4, A ST ofR TRl & e, IR Foadl a1 A 9l & 9, S e
FEANT SB f3A1 8, Fagar @rad dat g1 A oMy it @t &R 9 I ok Wi & et
Al &1 W gRrEE R A H g9 dWR W HSNId SRl |Hl Afarerd &
FfABTRAT TAT HHATRAT BT SHB gRT FIT Bl & T GHUT 3R qebrdd Aa1 & {0 g=aare
<t g1 H Wl dag QOiAl 1 HHT B BrIars! & FAe § Ya Dl TS S9! Herdl B
foq Y g=yare <@t gl

# S arell fhaHd 3R T ATl ® IqAR UR A [HT B qAT 3MMUD IRIR B q
TEE] BT IS < gl H oM Bt g 5 ot 7 a¥ g Siad # T e 31k 7E ol
B AR AN qAT &4 I8 Afd W 4 Hhed of 6 79 a9 § g9 I8 gfaama Fo o &
2 9l IUT HRS AT BT WA HRA Y I AAWG, 3TAf, AR Pig 8, A IRoIR
S A TS BRI Ud I8 GAfTad A o1 9 9™ B {6 991 § HH A A qqe gl

1fde o 1fde Harg ik T=id Bl




16.12.2016 142

14.16 hours
NATIONAL SONG

A STeheT : A SR, HAT A W TR TS & OY, FIfh 316 “aws AT Bl

g qoITs Q|

(The National Song was played.)
HON. SPEAKER: The House stands adjourned sine die.

14.17 hours
The Lok Sabha then adjourned sine die.
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